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Date 	cier of the Trj.Iunal 

5.4.2007 Present: The Hon'ble Mr.K.V.Sachidanandan 
Vice-Chairman. 

The 	Applicant was 	initially 

appointed as Staff Nurse in the Medical 

Wing of N.F.Raiiway. Subsequently she 

was temporarily promoted on officiating 
basis as Sister Inspector and transferred 
and posted under Medical Director, 
Maligaon on 3.12.2001 where she joined 
on7.12.2001. 

According to the Applicant, she was 
promoted to the cadre of Matron Grade-H 

but it was directed that her promotion 
would be effected only after reporting 

Railway Hospital, Maligaon. Respondent 

No.2 decided to retain her at Maligaon and 

also stated that her promotion need to be 

given effect as Matron Gra*eII  and 

further requested DRM (P) to arrange to 

L— 	
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5.4.2007 

make available one post of Matron Grade-

II from the Division oflice to the Head 

Office for variation of a post in that group. 

Frnally by iinpukued  order dated 5.3.2007 

Respondent No.4 informed that Applicant 

may be spared to join at Lumding for 

getting the effect of pmmotion. Vide 

Annexure- 11 it has been said Applicant's 

lien is being maintained at Lumding 

Division and she, has been considered for 

promotion to Matron Grade-li with icr 

• posting under CMS/ Lumding. 

Heard 	Mr. M. Chanda, 	learned 

counsel for the Applicant and 

Dr.J.L.Sarkar, learned Standing counsel 

for the iailways. 

Dr.Sarkar submits that from the 

'''documents that have been annexed with 

that applicant is 

working in an ex-cadre post and her lien is 

being maintained in Lumding and there is 
' 4 

no post at Maligaon, and' therefore; such 

an order has been passed. 
Considering the issue I direct the 

Registiy to issue notice to the 

Respondents. Six weeks time is granted to 

the Respondents to file reply statement 

Post the matter on 21.5.2007. In the 

interest of justice Annexure-8 orçler dated 

5.3.2007 will be kept in abeyance till the 

next date. 
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Vice-Chairman 
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21.5.2007 	Further time for four weeks is 

granted to file reply statement. 

Post on 20.6.2007. Interim order 

shall conlinue till then. 
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Vice-Chairman 
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20,b.07. 	At the request of ierned counsel for the 

respondents further four weeks time is granted 

to t .espondents to lile written statement. Post 

the matter on 12.7.07. interim order shall 

continUe. 

Vice-Chairman 

Counse1 for the respondents wanted 

time to file written statement Let itbe done Post 

the matter on 2 1.8.07. Interim order shall 

pi 	- 	 .yo_ 	.. 	.• . 	 .. . 	Lr 
—>j- 2—, 

Vice-Chairman 

'-k k4- . .rLLQ& 	0205.2008 
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Mr. M.Chanda, Icamed counsel 

appearing for the Applicant has filed a 

letler of absence. No one for the 

bcspondcnts. Written statement has 

not been filed. 

Call this matter on 0 1-J.0.2008 

awaiting written statement from the 

Nespondents. 

<11ushir,  
Memher(A) 
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9 62008 	None appears for either of the parties. In this 
C 

case written statement and rejoinder have already been 

r 

 

filed. IqM h/applicant undertook to serve copy of the 

(7' 	 rejoinder on the Counsel for the Respondents. 

Subject to legal pleas to be examined at the final 

hearing, the case is admitted and set for hearing on 

16.6.2008. 
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AKhushiram] 	 [M. R.Mohanty] 

	

Membe4AJ 	 Vice-Chainnan 

cm 

16.06.2008 	On the prayer of Mr.M.Chanda, learned 

	

counsel appearing for the Applicant call this 	-' 
matter on 01.7.2005. 

r 
Lw 

(Khushiram 
Memher(A) 

(M. R. Mohanty) 
Vice- Chainnan 

ca 
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01.07.2008 	Mrs.U.Dutta, learned counsel for the 

Applicant is present. Dr.J.L.Sarkar, learned 

Standing counsel for the Railways is absent 

being sick. 

Call this matter on 21 .08.2008 for hearing. 

(M.R.Mohanty) 
Vice-Chairman 

/bb/ 
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21.08.2009 	Heard Mr M. Cha.n da learned 

Counsel appearing for the Appikant and Dr 
J .L. Sarkar, learned Counsel for the 
Responden ts/BaHways., an d perused the 
materials j:tacd on record - 

Hearing concluded. Orders reserved, 

(hushi.ram) 	(M.J1. Mohanty 
Mem ber(A) 	Vice-Chairman 

nkm 

tvo  V 	 28.08.2008 	Judgment pronounced in open 

Court. Kept in separate sheets. Application is 

dismissed. No costs. 
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	 (M. N. Mohanty 

Membe.r(A) 
	 Vice- Chainnan 
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1 
CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A. No. 91 of 2007 

DATE OF DECISION:28.08.2008 

Smti Alpana Mazumdar 
........................................................ .......Applicant/s 

Mr,M.Chanda 
ç Advocate for the 

Applicant/s. 

- Versus - 

Union of India & Others 
. ...................... . ................................. ...Respondent/s 

Dr.J.L.Sarkar, Railway Standing counsel 
........................................................Advocate for the 

Respondents 

CORAM 

THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR. KHUSHIRAM, ADMINISTRATiVE MEMBER 

Whether reporters of local newspapers may be allowed toy ,No 
see the Judgment? 

Whether to be referred to the Reporter or not? 	 ,3s/No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 )esfNo 

Vice- Chairman/Mer(A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.9 1 of 2007 

Date of Order: This, the 28th Day of August, 2008 

HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

HON'BLE SHRI KULJSHIRAM, ADMINISTRATWE MEMBER 

Smti Alpana Mazumdar 
Working as Sister Instructor 
0/0: The Medical Director 
Central Hospital, Maligaon 
N.F.Railway, Guwahati-1 1. 

Applicant. 

(By Advocates: Mr.M.Chanda, Mr.SNath & Mrs.U.Dutta.) 

- Versus - 

The Union of India 
Represented by the General Manager 
N.F.Railway, Maligaon 
Guwahati- 11. 

The Medical Director 
Central Medical Hospital 
Maiigaon, Guwahati-1 1. 

The Chief Medical Superintendent 
N.F.Railway, Lumding 
Assam. 

Divisional Railway Manager (P) 
N.F.Railway, Lumding 
Assam. 

Respondents. 

By Dr.J.L.Sarkar, Railway Standing counsel 
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ORDER 
28.08.2008 

i LIJ :u 	i 10 kyj i :3 

Applicant was initially appointed as Staff Nurse in the 

Medical Wing of the N.F.Railway and posted at Lumding Railway 

Hospital on 07.01.1993. She was promoted as Nursing Sister on 

23.07. 193. On 26.06.2001, DRM (F), Lumding invited applications for 

filling up 2 unreserved posts of Sister Instructor in the scale of 

Rs.5500-9000/- by holding selection from nursing cadre of 

N.F.Railway. Applicant submitted her candidature for the aforesaid 

post and on selection, she was promoted on officiating basis in the 

pay scale of Rs. 5500-9000/- on 03.12.2001. Chief Matron of 

Lumding spared the Applicant on 04.12.2001, instructing her to report 

to Medical Director of N.F.Railway Hqrs. at Maligaon. She reported 

for duty to the Medical Director at Maligaon on 07.12.2001 and was 

posted at Central Hospital/Maligaon against the post of Sister 

Instructor. General Manager (P) vide his memorandum dated 

28.04.2003 intimated that two posts of Nursing Sister were 

temporarily transferred from Lumding to Maligaon to operate those 

posts as Nursing Instructor under the MD, Central Hospital, Maligaon 

and Applicant's lien etc. was retained by the respective division for 

further career advancement. On 02.06.2004 Applicant was promoted 

• to the cadre of Matron Grade-IT in the scale of Rs.6,500-10,000/- 
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along with others. Inithe case of the Applicant, the promotion was to 

made effective only after reporting in Railway Hospital at Lumding. 

Applicant was granted study leave for 24 months w.e.f. 08.07.2004 

for undergoing the course of B.Sc. (Nursing) at Bhopal. The Medical 

Director of Central Hospital at Maligaon,.on 14.08.2004, sent a letter 

to DRM (P)/Lumding to the following effect:- 

"Since there is no vacancy •  in Central Hospital in 
Matron Gr.I or Mafron/Gr.II, you may kindly arrange 
to make available one post of the. Matron Gr.II in 
scale of Rs.6500-10500 from your Dvn. or take up 
the issue with. Hqrs Qffice for variation of a post in 
that grade accordingly." 

General Manager (P) intimated that CMD/Maligaon has 

accorded approval . for variation of one post of Matron Gr.II in the 

scale of Rs.6500-10500/- from Lumding to Maligaon to accommodate 

the Applicant. 	 . 	. 	. 

The Applicant, on 01.06.2006 (after expiry of her study 

leave) joined at Central Hospital/Maligaon as Sister Instructor and, 

under .  RTI Act,. Applicant obtained information regarding non-

effecting of her promotion to the post of Matron Gr.II from the due 

date. On 27.02.2007, General Manager (P) of N.F.Railway at MaIigaon 

vide impugned letter dated 27.02.2007, informed the Medical Director 

of Central Hospital at Maligaon that the Applicant may be spared to 

join at Lumding to get effect of the promotion as Matron Grade-Il in 

terms of order dated 02.06.2004. By Annexure-il dated 05.03.2007, 
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it was disclosed that since lien of the Applicant is being maintained in 

Lumding Division, she was considered for promotion as Matron Gr. II 

in the scale of pay of Rs.6500-10500/- under DPM (F), Lumding's 

Office Order No17/2004 dated 02.06.2004 with her posting under 

CMS/Lumding, and on return from study leave, she should have joined 

at Lumding as Matron Gr.11. Aggrieved by the said decision, Applicant 

has filed this Original Application under Section 19 of the 

Administrative Tribunals Act, 1985 seeking mainly the following 

reliefs: - 

"8.1 That the Hon'ble Tribunal be pleased to set aside 
and quash the impugned letters bearing 
No .E/9015/1 3 (Med)/Sister Tutor dated 27.02.2007 
(Annexure-7) and letter bearing No.E/283/1(Med) 
dated 05.03.2007 (Annexure-8). 

8.2 That the Hon'ble Court be pleased to declare that 
the applicant is entitled to benefit of promotion to 
the cadre of Matron Grade-Il at least w.e.f. 
02.06.2004, in terms of office order bearing No.17 
of 2004 dated 02.06.2004 in the present place of 
posting at Central Hospital, Maligaon, Guwahati in 
the similar manner "As-is-where basis" as 
extended to the other similarly situated employees 
by the said promotion order dated 02.06.2004. 

8.3 That the Hon'ble Court be pleased to declare the 
applicant is permanently posted at Central Hospital, 
Guwahati in terms of Railway's order bearing letter 
No.32 1E/2/254 (II)/Pt.II dated 10.08.2005 
(Annexure-4) in the cadre of Nursing Sister. 

8.4 That the Hon'ble Court be pleased to direct the 
respondents to allow the applicant to continue at her 
present place of posting at Central Hospital, 
Maligaon, Guwahati in the cadre of Matron, Grade-Il 
in terms of promotion order dated 02.06.2004" 
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4. 	Respondents have filed the written statement disclosing 

therein that a Railway Nursing School (recognized by the Nursing 

Council of India) was functioning within the premises of the Central 

Hospital/Maligaon; where candidates with 10+2 qualification were 

trained and in that school Sister Instructors were appointed from 

amongst the Nursing staff of N.F.Railway (by selection against ex-

cadre post) maintaining their lien in their parent cadre. The said 

School of Nursing is not functioning now, and that the Railway 

authorities are considering recruitment of Nursing staff from amongst 

the persons having requisite qualification as laid down by the Nursing 

Council of India from open market. Applicant was selected and posted 

as Sister Instructor in School of Nursing/Central Hospital at Maligaon 

in the scale of pay of Rs.5500-9000/- against ex-cadre post holding 

her lien at Lumding. When the time of the Applicant came for 

promotion in her parent cadre at Lumding, she was promoted to the 

grade of Matron Gr.11 in the scale of Rs,6500-10500/-. The feasibility 

of retaining the Applicant at Maligaon in this higher post as Matron 

Gr.II was examined but it was decided against it; because her 

retention at Maligaon as Matron Gr.II will invite administrative 

inconvenience including shortage of Matron Gr.II at Lumding Hospital 

and shall open scope of complaints from other Nursing staff. It has 

been further clarified that the Applicant, after having been duly 

selected, was posted at Lumding but having found no scope of 

retaining her at Maligaon (since the Nursing School of Central 
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Hospital at Maligaon is not functioning) and the fact of shortage of 

Matron Gr,II at Lumding Hospital, it was felt by the competent 

authority to spare the Applicant to join at Lumding Division to get 

effect of her promotion as Matron Gr.II to avoid incurrence of 

unnecessary expenditure by operating higher grade post against 

defunct school just to retain the Applicant. 

We have heard Mr.M.Chanda, learned counsel for the 

Applicant and Dr.J.L.Sarkar, learned Standing counsel for the 

Railways and perused the materials placed on record. 

Learned counsel for the Applicant vehemently pleaded 

that the Applicant is likely to be transferred from her present place of 

posting at the instance of some interested Nursing staff and to pre-

empt such an attempt by the Respondents, Applicant has filed the 

present Original Application. He also stated that the policy decision 

with regard to the institution where the Applicant is posted is being 

made in isolation to ensure the exit of the Applicant from there 

though she is not against the policy, in case it is made applicable to 

other similarly placed instructors also. 

Learned Standing counsel for the Railways at the hearing, 

has produced a copy of the Railway Board's letter No.2006/H/2-2/1 

dated 18.01.2008 whereby the Railway Board decided to close down 

the 3 Nursing Schools including Nursing School at Maligaon. The text 
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of the said letter is reproduced below: - 

The matter regarding restarting the School of 
Nursing at MaligaonlN.F.Railway, at Malda/Eastern 
Railway at at-Dimapu/E/C/Railway has been 
examined in Board's Office. 

After careful consideration, Board has decided 
to close down all three above mentioned Nursing 
Schools." 

He argued further that Nursing School at Maligaon has 

become defunct and that, in compliance of the Tribunal's order dated 

05.04.2007, the Applicant is being accommodated in the present place 

of posting (i.e., Maligaon) though there is shortage of staff in her 

parent cadre/division and that the promotion to theApplicant can only 

be effected whenever she joins in her parent division. 

We have considered the rival contentions advanced by the 

parties and have perused the records placed before us. We feel that 

initially Applicant was selected for the ex-cadre post from amongst 

other Nursing staff of N.F.Railway and since 'that selection was 

regular, therefore, she had to be transferred to the present place of 

posting. Subsequently, she proceeded on study leave for two years 

and by the time she returned from completing her study leave, the 

Nursing school at Maligaon had already become '  defunct and was 

finally closed down. The Applicant's continuation in a defunct 

institution without any work is no longer possible/feasible - given the 

shortage of Nursing staff in her parent cadre. The claim by the 

~E~_ 
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learned counsel for the Applicant that Applicant is being transferred 

in the name of policy which ultimately will ensure ouster of Applicant 

from Maligaon. is not borne out by the records placed before this 

V 

	

	Tribunal. We feel that the case has become totally infructuous and 

continuation of the Applicant at the Central Hospital/Maligaon is no 

V 	
longer tenable and justifled. We find no merit in the O.A.' and 

accordingly the same is dismissed. No costs. 	
V 

	

IKHUSHIRAM) V 	 V  MANORANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 	V 	VICE-CHAIRMAN 

V 

Ibbi 	 V 	 H 	 V 	
V V 
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M.tion (racfe-4j in terms of oruer Uated 02.0604. (Airnexure- 7) 

05.03.2007- Eespondent No. 4 vide inwugned letter dated 050507 arhitraillv 
-E it ui ity L'e pcutt  

get the effect of promotion as Matron (r-ff 	(Annexure- ) 
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•considerttion of her promotion, which is kept pending for more 
than 3 years. 	 (Amicxure- 9) 

Ii fl- -imfl - 	it 	]r.,-4- 	 •-io 	-.,.n-i iL-*-.. PTT ji ,-' a-' fl -- 	 a 	 saasaaa,s; za 	 La ta;taa .LL a 

- 	(Anniexure- 10) 
nc fl 	! M (P 	 i -i Fbf 	iw11-%f'c 	itz -------- 

inajn.ajneci at Lwnding as Matron Cr-fl has been considered for 
no in d-vnn (r IT isy i-i-, l-,nr nno4-- 11,efl1. 

(_j4ç /1 
11,eiren-tnatr tarz. 	at.Au a 	 . aa 	a------a  jn: ;atL tat; a, a .ati 	 ;a&L ;aa 

Whereas Fespo.ndent No. 2 vide order dated 10.08.05 stated tat the 
Ras 	 4(  

Domt Of time As such atthcant is entitled to be DOsted at Mahciaon 
- 	--- 	rr 	. - itf 	iJ.LLLtJLi(Jii tb iVkf.jjL 	i4L&t-jj. ilL LL1I bij1UjiI JiliULjjCI tS 
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in Lfle present place of posting at Central Hospital. Nlahuon, Guivahati in 
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situalect. employees by the saict promoUon order dated 02,06.2004. 

3. 	ThaI the Hon'bie Coi4 be pieaed to declare the applicant is permanently 

posted at central HospitaL Guwahati in terms of kaiiwav's order bearing. 
L14. 1L- 	!)1 	1') 1 )ciT iTT/fl- IT 	ii) ( 	)11fl 	 A 

cadre Cu. Nargistej- 

	

TT.._.1.1 	---------------— _•...  IIL l.iL fiiLL LJFC AW L 	 W W11Zt.L. I.Lt LZOP IjU.tJLO W .UItJW 

applicant to cornnue at her present place of posting at Central HospitaL 
MaIigaon, Guwahati in the cadre of ation, Grade-ll in terms of 

	

Jilij tjtit jittf .tt.LtU 	UJ. j'ri. 

.1 _. 
Jj. 

	

%.Jr 	 __..I_\ it) rd1iL i1i\' t)Ui.t 	4.u1 Or ¼.'I .Iiz; W WIUCii Uuz 	 .ir eitUUU w 

as the Honhle Tribunal urny deem lit and proper. 

i:Iwi Jt:i 

L)uxill,,L,  pende-acy of üils applicaLton, Lie applicant prays [or the following 
rc4 if — 

.lI'at the lion ble Tr1bunai be vleased to stay ooeration 01 the imvwned 
? 	1/On/r1i- 	 17 IY) 117 - 

I 1 	 1 	 T 	T' IP*( 	I. 	I?. 	1\ 	1 • 	I 	ff tdIfsF tJLt,utc..cUje --  / 	ILLLU 	i 	.i',. r1 	i. ijyIt;A 	.tt1I&U. LJ.U0..4Oij/ 

Annexure- 8 till disposal 01 the Oniai Appilcition 

2. . ihat tue tioui: bieii- ibthiat be-pi.easea to observe that the pendiency 01 this 

application shaji not he a bar for the respondents to consider the case of 
i ..- -1-.-..  

	

iI 	 J5 LL5.LL 	I 	LLL¼ L1I a' Li 	L&L ¼) iViCi LL LL 'i LiLL 

as prayed for. 	. 	. 
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T T'7TTT 	 TTS . 1: 	VU kT$.TTF' 	 7Tr! rTTITT3T & 

	

UN I rh %.L IN t 1Lt.L 	JYJLN I 

(1.ThAILtI-I T1 RPNJC14 (I.TW1-TTT 

(An Appncation -under bectlorI i' 01 the Aclulmistrative irlblina!s Act, Ii&') 

TiUe of the case 	0. A. No 	'2007 

..L-I 
,nli ñJ4fl 

I 	 1 izmar 	n.ppiictm 

lflr11fl 
V -  

- 

U mon ot 1nda k Others: 	Respondents 

TNTWX 

SL. Not Anneure 	 Paztiu1ars Page No. 

01. ----- Application 1-13 
Vertior ____ -F'- 

Ui I — Copy of weorcterUatLU31LU1  
i-.... 	CiL..1..LJ....-  

06: 4 Copy- of The letter dated. 10.08,05 •- 2) 
01  (erT i- f -1 	pEem.0tion i-w - lp1' c1ptcd 0') 	0A — 

& op' Of the letter dated 14.108.04  
ng / •--'- 	tI± 	 j • j 	/ 

C . 	IV 
IL 9 1 Copy of the appUcaUon dated_10.0107  
1 2. 10 Coiw of letter dated_06.03.07 alt- 

13 ii. ep or impugned renT ctat€ct 05 03 0 

L r 	-.Ly 

NAC 

flte: 	- 



iz- 

	

rr -rtrr 	&rri AT A r srrvc-rr A 	 Trrr1rA AT 

	

I IA L ' 	I ItL 	 I 17111A. I IV 	. 	 . 

L*UVVAflAII btNLt1; 	VAttuI 

(An Application under Section 19 of the Administrative Tribunals Act 1985) 

51 	/2007 
I Y LN; 

Smti. Aipana Mazumdar. 
C4c4-i Irc-yiie'I-,-i 

O/ 	Ifle Medical flhrctur, 
I 	 I L-I 

£sL £L1JI.I, LCLLiCLI, 

N.F. [<iv., Guwalia ti-Il. 

1. 	The Union of India. 

- 	 ..._..1. L., 	 ..at......Sa.. 

N.F. i<iui:I%VaV.. Maligaon. 
Ii 

U.VtLU.i- ii. 

ri 	-& 	 r. 	- .IIIC iY1.UJ.CLU i_'iic.:tt)i, 	V 

(entral Medical H.osptaI. 
Ma] igaou, .Guwaha ti-li. 

Inc Linet Mectical bupenr'tenclent, 

N F RMiwi 1  Ii1flkiifl ;  A,ccni 

4. 	Divisiom.il Railway v nageP (P) 
A IN f I&iJ.W LY, L iL1LiLi, 

..Responaents. 

DETAILS OF THE APPLICATION 

1. 	Pkith3rc of nMr1 ioanct whkh 	ann1kJ-jc,n Lc -- -- 	 __L -_______ - 

This nniiu- iHnri is rnc1 	oains1 fhp irnr,iio-ncj 'dr 1,rino- 4tr Nc -------------------------------------------- 

.Lf 	I \iVi..A.j 	IA....j 	.JJ/ 	 VI IJV I 	.LiiiJ. j). 

directed to spare the applicant to 'oIn at Lumding In order to get the effect 

of promotion as Matron. Grade-li In the scale of Rs. 	 0110 	issued 

A 



	

L..... -C 	ifl IT 	 C-.. 	-_. 	T-. 	7 I1i. /i 	 /T)L ri 
Lii 	iL.j 	1 i_'L•SLVi 	 , 	Vi&'A i'.J. £/ ...-A)f )/ iV1Li.f I L. Ii 

O u 24joll and p1x(uig I r a cw-ecuun upro-11 tile re5p'vuen Ls v' allow i'er 

to cointftn -ue In Fhi irfc.inf- 	if- nocHno-  . 	Aihoaon. (miahii-i in 4w 
- r -—  r—-- I-------c 

	

LiIi. 	Ij.Ji 401 ii. i 	I&Lj.ii.iNv. j.Iwujui uuwu 

Kallways leUer bearing No. 321 t/2/24 (H)/tL II cEaLec 110.20b, and 

a!S Inr a e:kiibor ±ii the ipphcuf- is eIliit!ed.  frt  F5e hellefif- 0± 

L 	i-L.. 	 k--- iL IT 	 -,i 	F) 	6 f*(1 
1JLULLLUj,Jjj 	J 	Lisi. .'I £vI4LIJIi 	 &L LtLt 	LiL 	'JI I. i,J-J.J- 

iUDUU/.- at. leastweW tfle order dated. ULUbZUU4 as grante"i to other 

cumiarh sithafed eniplcui ees who were pronloAed h the saire o!der dated 

(V 06 '>004 	 iL 	ii 	 i-.4. 	4:L.- 	,C 	 C -1 
fJI /.LLiLJ LjLi .. LLL Li 	Li 	/j. 

order ie. w.et UL.UbLUU4, more so in view 01 the direction contameci in 

The order hparinpiettpr Nc> F/293/lJPt TV dated 14X) 2004 ------------- 

	

2. 	Jinis diction of the Tribunal. 

The armlicanij declares that The ,suhipct matter of this armlii ton is wi1l -- 
---- 	- 6L. I 

V' £LLWt 	 i LJii Ji ILL I. i3JJL -iX j. IIiJWLii. 

I 	 - 

f1-- i-h-. 	l-pr 	tfkii 

limitiitiort 1*-escr1bed under section-21 of the Adirdnistraiive Tribunals 

Act, 1985. 

- 	cts of flue 	- 	- 

	

4.1 	That the appLIcant is a atier of incia and as such sne is entItled to a the 

i-hf- 1f4tI)ttZnnil 	 11T1(i)1 fbn(f>eai 
_ 

A?> 
"--- 	 LLLLU.CLLLy 	 cis -j"411 INUISIZ  

wing of the N.E. Railway on 07.O1.197. thereafter she was promoted us 

NJur m Sister cm ZM7.i993ththpr)av scale of Rs 	>()f)-g • flfl()/- - 	 - 



.5 

- 	y JUJ. ILU. 	 i1'4U. 	i. L. 	ALtLit 	4iAV 	V I 

the. Lhilel- MecUcal 55 uperinUmdexis. as 	[ ulsiiig 	Sister the LEM (11, 

	

1.nmdincr nvipi-  1flrth('lt1(iflS vid !t-hr hpirina Nn 	 fMd' 

	

.7iZ.i £LL!,U iA.'.Ji, 	lA& U.JJ.i)j WL 	 IAF 	iiLj 	V t2.&  fJJZ 	J 

InMructor in the. scale 01 Ks, ti,UU-9UUU/ - b lloldbulo selecUon irom 

ir'- 	(.1: N 	-flwv whn wpr' 	-ic- hh 	inoi'pnfrcd 

	

------- 	c3 ___i_____ 
1 . 	,-,j.. 

subuilited her candidature through proper ch.naei for Lite post of Sister 

Instructor and accordingly she was called for the written as weLl as viva-
voce tsts which would he evideiit froe the ttei' herft i'cjo. 171'J . 	... 	 .-.--- 	_.. 	.........................

'-.. 	 / 

S/MED. ded 23M7.2001 and letter bearing No, H/268/L/Pt. XIL dated 

19.10.2001. 

4 	That it is -stated that the applicant was selected for appoinmieiit to the post 
cl- Sk-pr T- 1-rnel-nr Clfl 	his if hj ntrfi nrnt' in 	wriffpn fli ........- -------------------------------------------------------- 

- 	-- ----------------L_ThflAAfl 	F  - 	v1y(-vue 	.1LiLUJiL, i.it L/E\IVI r , 	u5.u.ii vi.& 	 0i..ti Lui.ii 

letter No. 0/ Z-A/i- t. 114 (MtL)) Lumding dated Ui.12.20U1 appointed the 

	

1h - _n - 	en ff'ino- 

 

q-- Q tpr ind-rii1-ni in Fh nsr II 	 -.--- - 
._ 	=Atl ;tii' 	..._4 	L.... 	LL 	......i..... 	LL.. VI £. 	JsjU,VV%, UL'd. UY 	iLt 	ijJt Vi.i%I 	Lt 	4iIi 

- - - transterred and posted in Central Hospital, Maligaun vvith inimediate 

	

iL. .._L... ,.1 	fl- iii . ---------.i Copy 	r..... On i.it si.ier 	UJ.j.Ui IS ifIRAiRe Ii.iewij.ii jUl 

perusal ot Hori ble tribunal as ANN EXUKE-i. 

46 That your a'plicant was spared by the Chief Matron, Lumding vide letter 

dated 04. 2.20Oi with the thstrudior to renort to the Medical flirector. 

	

,. 	tv7  

.r -sl-- t 	 a4f 	)I cr (Ut) 	ii 	ri4 

	

1 	t TT 	15 5 	'r -1 	1 	a itrU o rhn oic iiwan 	14LJW!SL-h. 



4 

Y 
ilhU. Y,JUj 	 IJi &UV %4i LVL 	 JIj JI 

and posted at en(rai t1ospllai, Iviallgaon, as SisLer insltucior. 1'lus iac 
- ih--  hc ev-ic-inf friirn 	(th- (r1cr

-  icsnrI iindr li4fr hea 	Nü 
IC /i 	 mi iT 	 O ii 	 iL hf ..0Jf &f iViLLfj . V \iij 	i.i 

started dlscharh121  her ctuyaisLer Instructor in the Nttrsing Training 
InIThp.-jm1pr Miii' i)ircch-w it (pnfi' kniil- 	MiHá- cni 

A copy of the letter thted 2& 12. 2001 is enclosed herewith for 
c 

	

 rza 	- LL-'1,h- 	 .- 	Tr1 -rfl? 	- i - 	 - 	tt;.tt t.js J. st..a t.s1. L1J 	aZzZa.L st 	 ...asa.c- 

£ 	-Tkt ;ei1r 	lei-t 1-ii1j w1-L-i--
A Q Q

iir-h t Central Hos f1ynti 

---.- ULt itiiWdy iULiiOi1Uy WILILUUL ibc,Wji iflV i&UiCL-  UU iii Wii VIU -.  ji1L sji 

prinapie of ratural 'ustice started. reccverv 01 the damage rent rom the 
rir 	r P 417 I.. --------------- 	 f 	

h 
t ------ ----._ - 	 n._• 	i--------------------r.. 	 1_ monul Ju ui 4iiegeu ruwiu uidL Sitt utc 	iuiuri- eujy Eeuiu uts 

raiay lw quarter allotted to her at Lumding beyond, the permissible limit of 
i -i on i-h orcmnd thi1-  ch } 	inai-unfisj 

-------------------------------------------- 

	

A £thtA 	JSu •A3 ¼ViLi1&U ij,.jUj iULiJjj c4iit ck. oh'1i 4ic i 

ilwIe to pay dame rent amount wbdch tciU to Ps tb,475, - On the 

cd-hpr hnd che avvn l i -';i- iihi-njffp 	vr,] rpnrsnfHcn eii - f-&ndjn,- I - i-------------- •- - - --------- ------- ------------- - 

	

-: 	 L4 _i 	_1 	------------- - UU LLL 	iL ik.. IkIL 	it-. 	fV1ili,.jj, ii h 	iiu%.1A LU 

retain the Ruiwa -' quirter in tne ala statiop ifl terms at the rdliwcy bocrtts 

htr 	 iq i qq 11II 	 }PI fhp - ----------------------- ---------------
ii----------'11'' 

AT... •tW'/'1,ifi,- U1iJUIa± uuVu4iL --'i. j\i4J .O7/ UVJ. iitk WL 	 WitS CGrit4ES'I-jt& Jy LLtt 

- Railway authority ry tiling it written statement, wherein the respondent 

No 7 	- e 	 h; t p 	i 	 i ;i 

	

- 	- 	- 	--- -- 	-- 	-- 	-- 	-------_, ---------- 

AL 	 - 

	

i, iJ.t$hi xi VV& 	 - ui-c  

portion at the written statement- is quoted below; - 

turtfler in the ti'anster amer iNo. U/ -L)/ Yt. 111 IvieU), Lumuing 

dated 3.12.200M,  a copy of which has hpn amexed as Amwxurp4 to 

,-n -I LLC CtjjFflLCt LAtJ.LLy  CLLLt& ILL LS.LC LLLJ LLLL,..Ct LItJ.LL tW. .CS.a. .3J. t_"J . L.tJJ i £Q 



--- 	 ' 

	

Yl-'-' IIWA. LLL 	Ii LiiW tJ LLLL '-&J ... 

annexed as Annexure-i to the appllcaUoñ), there were no mention 

	

hi-wt teniporary Tnsfr p1-c rth' it 	i ,'pernIAr -rn.cfi' hut - 	------ 	 - 

	

-- 	
— •KL Lt 	 .11 Lij.9JjI 4iy 	 LL 	 JJ. 	UJ ZL1.fl4 Ljii.j L1 

reveal irom Ullice Urcier ctatect 2i JLUL Copy annexed as 

	

Annyui'p_h fn cr Iia-inn A .si'h. it wis nnt n 	csurv to k hr 

1.... 

	

.) 	 I1 	iLLL1 f?U&i.. 	 ijj  

'.ircuiar No. Li U/ of i McL) btster mstructor aatec[ 26,06.iJi 

(Aimexine- I to the apphcaton). t was never mentaoned that the 

LL(L '.L AJL LJ J.Z 	 ..9J . 	of 	JiCLL 

nature 

.1 	1 	* 	 • 	I 	 I • i-iowever. me iemea rr:wuniu. viae its tuagmen anci orcier autea 

03.03.2005 passed in O.A No. 289/2003 directed the Railway authorities to 

	

T f 1)Yi 	 TA 71 	h0 	 T1 

order da 30.032005 7  the respondent No. 2 upheld the order of iecovery 

of,  damace rent after 2 months reteiition on the round that the applicant 
hr 	Pispi'fi 	-iqi-pd 	4l-i-m 	!-ho 	tTs21if 	at nI fit 

	

'" 	Y 	-"--_ 	"-- '-- - 	 - 	- "--' 	- - 	•- 

and. rejected the prayer of the appliciarlt accordingly vide order bearing 

letter No. 32 IE/2/254 (H)/Pt. II dated 10.08.2005 

(Lupy or the letter dated. 10.0.20-05 is enclosed herewith for 

nl of 	Tt'hl Trihuum.d i AN] TFYI TFZF41 --------------------------- 

4.9 	That your applicank further be-s'r to say that she was promoted to the cadre 
- 	 TI .. i.L. 	D 	L. 	V1 ifl 11fl / 	-,-L- - a1 V6 .i 	•LC L Lj 	 'j. i ,  - 	.J 	- 	_I 	 Z 

- 17 of 2004 dated 02.06.2006. It J. relevant to mention here that by the 

common order dated .02.06.2006 some other similarly situated nursing 
.r.. 	 ê-, 	-.• 	,- 	t 	 IT 	-.4-h C L'CCJt jf a. JAauj LcI_ ...J aLwLctta fl. Ltzca S. .LL 'i. C13.LCfl. VV 2LLI 

irnmediitte: effect and ccommoda ted in the same p lelce of posng. But in 

the case of afx,1 4 cant it has been directed that her promotion will he 

-1 	.-.. CXLCt LCtI. Jt.z.v aLtCL t C1J.L LA.0 L a C&LVV CLY £ £LkflLC, 



0 

Li 	 fl fla 	(1fll \LT 	'k'. 	JiLUjLlJ,jL 	 l,  

herewiLfl lot perusi of Hon bi 'lfltt.uU as A 1,  4 N tXUK-5). 

.iu inu uie responaenL No. 	nunewaew aiter receipL of the promouon 

order idbted 02.06.2004 issued a letter of his own addressed to URM ill. 
T 	 M 	' IQ 11 1 P TU 	IA 	flflA 	i; ; 

Rc, Ut-t 4eu vV Lite tr'oHUenL No 2 iie Liit 	pU&cLflL Worisutg In 

the school of Nurs:me, in ti,e crtrai 1-fospitaL Mahgaon. 'therefore t has 

1\T  

vL%;)L1  ould. a.mo  St4U- U i.al ilef iouIout. ii itrus o be 0  i'ea eiiet 

Matron •Grade-fl and further reauested. the URM it) to the effect that. 
w 	 i 	 4-k 	r.1 

GradeJ1/.Mahori Grade-il. therefore requested to arrange to make 
available one r-ost of Ma Lion Grade-li from the Division office to the Head 

GM1 11 !MLG and also a cop ror arded to the pkcanr 

iL 
 ;i u iei 	 lb 	 .i 'ZWjLi.L 

prubii ut—riorC -ble Tfnbuncu as AN N E XLj- , 

.J1 iflu it i stiteU that i.ivi l')/ MLI v?Ue impugi-ieu letter be4nng' iNo. 
F'90/5113) 	 Ttr dated 202 2007 w1erebs t nac been 

n'n 	TJnnfl,u J1_ LJ iaL 	Lj_LLL_ 	 L1_atLL . it. 	LLLLi1_ LLLCtL 	.ta 

dpplicnt MAv be .pred to join itt. Lumding to get effect of the promoliori 

as Matron Grade-H in terms of order dated 02.06 2004. 

Covy of the imiUziied letter dated 27.02.2007 is enclosed 
117 31 fElT T1'1 'l Elf -1 T1'blc) T 1' TI 1 	M1T'YT 11 

4.12 	ulat it 'Lc 'pJ-er -j 	 Mdj.- ii I)ineh-lr, i 	rP 	In -Irt Nn 4 vici --- 	----------_-- --- -.------_-- -- ------------------------ 

L 	 • i) 	/1 IA..J\ J 	fl fl U iJt.&t$is.t .i.tl ) LLLL 	J. k1ViA.J tal.iA& V.UJ. nJ11 VUUv .i.. 

has been Inlorinect to A NO! LHJ Maiigaon that We appiicant may be 



'I 

.,.i. 	 3-.- 	.,...-4.t.. 
) 	 L 	 .AJ 	1a1.. CUCCL ..)i j31 il,AJ.i-.J1L as IVI .L'.Ji 

II, in iernis of plotnouon orcier cwLed Oh uti ..UO4 IL is sLuprlseci LO noLe 

- here t Ihic 1aai ha- neil-her in the letter dated 77 i)7 7U07 nor in I-he 

-i.... 	( 	( 	fl(V7 	 -. 	 IL.-. 	4:1 ILL1! 	Iie& 	,.IAi -&3A1. U JU.J/ VVILIUW. 3J.i - 	 UiWii 3i 

Utredor, i.e; responcterit No. 4s telLer dated. 14.OZUU4 (Annexule-b) and. 

• the Railway authcrihi i'emnned ci iJenI- ahoBI- I-heir 	cirncal incliaI-cad in --  

Of  Lu: I-L3- 	L&A 	 IIU.V LLAI 	if 	UA 	v.:Li U.L 	)1!LL3J. Ii1 

been direçted to join at Lumding, in order to get the benefit of promotion 

to the cadre of Matron (-rade-H and in the nrocess. 2 veais have already 

	

--. -------- 	-- ----- 

U.LL iCL1!'..L. W 	iL c3-L1LUiL JL LLL ICLLLVV CL'. 	LLEJ.jLV CU LLLLO IJLaL.L 

stage to direct the applicant to report at Lurnding forgetth g effect of the 

nrcimcttmon to the cadre of Matron (radp-T iS hiohlv arhfrarv and ileal - ------ ------- __-----__--__--__-_---•-_---_-- 

	

- 	3-i ... 	 .-. .... 	 .- 	 O .Q ')OO'7 

	

L LUiC iL*JLLZ Li 	iLL1!.LbIii. Ji.,Li 	 ;jji 

11.02.2007 are liable -to be set a-side and quaished. 

Copy of the impugned letter dated 05.03.2007 is enclosed 

herewith for perusal of Honble Tribunal as ANNEXURE 8 

4,13 - J.flat IL Is -staLed. that the applicant on 1(101.2007 sought an inlormaLion 
-under RT! Ad-' ?(}U-S from l(M (um-PtihIii Informal-inn nfHer reordnc- -- -------------------- 	---- 7 -------- 

LL. 	 ---- I.f. 	 -WI 1,f.'I, 	1ii.LW.j UI IL..i. 1JIU.LLiA)UUj 	 j51/ V 

5oari s oruer wlucn i k'pL penwng br niiore than 3 years, nowever the 

.caid -infnrrnaHnn furnished to 11w a 	icant vidr,  Ic-icr hearino- No f/RTI. - 	
I 

• 	 A ..' 	VVV7\ 	fi  t- LL 	jJ 3-JJ 	 ' j  

teller bearing No. - tJ9 C'/ t/ lS (Med.) isLer lulor. ctatect O-.U2OU7. 

wherein U has been s-lated I-hal- I-he a-nnlic-an-I-s lien is I-wino mama-a-med in - -----------------------.rr--------------- 

L 	L_.._ L.LJAs.UiL ..UVIZ,IUIL Iia, ueLi LUIi,Ic...t%.ILi..i WI k)i.JIiJ*.iUii X5 LVi.3UUi. 

vioe LM t) s letter c 	L tatect U Ub.ZUU4 tfleretore the applicant shoulci 

have joined -at Lninding as Matron Grade-il and it is alsc' stteI that th 

	

.-.- 	-L.. .-i I.-. 	 -.-..-a. i-i...... I. 	1!i 1 Ii IN'.,. 	£LCL aL1 '.'..L'i 	 I'.I W 9J.3J. 	LLi. 	 L'.CL3-L I.'.) 	t 

effect of her promotion. Therefore it appears that the applicant has not 



_ 	 L.., 
•U*,ii 	 1ii 	 Ai 	',.iiLi i I I.,?I4I IVLIAJIL Li JLi. ii4  

dated UUi.WO7 issued by Lfle (3M (I-'). MaUgaon. tin We oilier hand Ui 

Rpcnondcnt No 4 icitn-niv -n *irdpr Fr ifcat a richFlii! dairn of i-hp 
-r 	 ---r; 

10 1' '0fl a ..-i 

	

Lit-L iAJ.). Lii iI .i'JIy (Li,LI 	 i).Ji7.iJ..' VILL,i 	U-Si. Li 

compliance oh uctgmenL anti order cia ted U.U3.2kiib passect In L'.A. No. 

7sq /2(P 	c1-d Ih 	aim of th 	'anf on fh c-round thaf i-he 

Guwahati and to that efiect the present respondents have aiic submitted 

fhii writ±n . tatmnts in 0. A- Nc,. 239/20113 Ic, -the effect that the. 

i. 	 Lcini 
.UCIL 1JiLitiii.iLiY i.IliiCi 	 . 	jLUU. 

ivicthgaon uwailat It is amo to be nmect nere that the applicant flas been 

allotted a railway mmrtr at Malicrac,n.' Gwahati and amrdiiwlv she ha.c 

..0 i.€.... 7 	c.-..-ic. 	i-n 
ILLLLi.L CLLL LLL 	 £CLLLLLLV Li LLLL1J 	L.. JLiL L. 	

.-.. 	
'- .1.VV CI.LL Li.. 

The prescnt responctents uso aeciarect retention of nei quarter at rite oid 

station at T.urncline -hevcrnd- the np -i-missihle limit of 2 months as 

LL4aJ..iiiiJLIi..L .LiL..4. i.iiLL jiCi. LCLLj 	LaF 1Ci1 i.LLa'Z I Ciii i.J -..i. 	.LiL -Ui. - r. 

—. iTe responctent INo. 4 and the other raiLway authorities are now 

silent rpprdmp their decision murrmirrcated to the armlicant on 1 4th  - 	 ---rr 	- 

	

n 	 .-..c.,i Jln 
Li i. 	..'JUJ3-. LLiL'. 	LI(UZ i.'.CLLiV CLV 	.LLLWjL Li CL i.Jii £.CU V C L.L CLLLCi. 	...LC 

• applicant on iermanent basis -at Mtligon Guwthati accordingly she 

shifed dene:ndent family members at Maligaon, Guwahati, therefore the 
,,

U. 	
.i- ti-es nc.-n.-sni-  4-.-. i.-, n 	st rn-i.c.c. n i-.-.-n .41 i-lint 1.. c... 14 c..,  

CLLLU 	 WL Li.... ULUJL i.CLLi.LU i. LCLE..0 C 	i CL 	 CI C i.e LULL i.LCU L ILCI 	 ii 

rnLmtlmect itt- Lumdling L)ivi-sion when the suU respoiluents in their 

written statements in the earlier i.e. 0.A No. 239/2003. specifically stated N-- . 
-..-sa.-...,, 	 e-i.r 	Ti-- 

LLLCLL QLLC LICU. LCCIL yC.LLLLCULLC.LLtL)( iL Ch±LLC.. .1. Ct.t C. L LViCLIS5CLi.JLt, U.L5 LiI/V aLtec i-i-. 	La 

tuitner suoimtteci tnat pphi.ant cannot be c..isam'unateu it tile nktttel 01 

promotion as-hecaue all were. -accommodated in-their respective place of 

2SJQ tLLtV. 2. .LLC.i. CLJ1 C CttF/L&_CLL.- CLLCUJ LLCCL V C 	Lii.LLICLL Li. CCL ULULCULL, 	LLLLLLCL1.UV 

placed person-s cainot be treated diiierently. In the facts and 

circiimstance. stated above applicant has been meted out with hostile 

 L7 
.-s 3.- - €.-C. -.4- L  c.-1  

5.LiflS.L.LLLU-ttCt LLiJLL . 	LULL CLLC I. UJL ULCU 1?.L i.rflfl_ L.S3..LL tO 



LL 	 ifl fli fl 	 (1 R ij.Ui.iJI, 1Li4A:i 	 cJUJ..J,cJ/ Lijc4. 

rpr ctaLea 03 ( are enclosed nerewun for perusal 01 Hon &ie 
Tribunal and marked, as AN XURi-9. 10. &. 11 res1ectively). 

4.14 That it is stated that the respondent railway authority has just started. 

1.JLL4V a.LLj 
	V?. .4.8.44.. 	4.4.4... 	 4..;. 	4.14 	

.. 	4.&j 	
A.Z&...... 	......&t...4. 	...L.V 

deflberately aiisieáding the Hon'bj Cowi just for the sake of wiain a 

case, It is. relevant to mention here that, it attars from the various 
., nA 1  

urn4 fl1àilijjicj In uie Lw.uwng ais tlolt ufii e VUL me Eespoikteiiw ctre 

now baced b iat of estoppel to reatr1ate her in the Lmnding r6i1wav 
I - *1 7W1P,i-t C4'P 	i,i 	 t ,-or, r.r * 	111 	 4 *Titit '4 -fl tl'I,. i:I1. :-:-..  

I 	T 	'; 	 4 	 1 • 	I 	 4 	.1 oi,.WJiuIorL t.raae-1L in ternl5 or oraer,. iatea U n.uu±. ratrier rue. 

aDplicant is entified to benefit of vromotion in the cadre of Matron Grade- 
TI •*4- L-4- TAr 	-i fl) fl4 )fli$ 	-i-o imit 	 ,f i-i.-. ej. 14 44. 	tV.t..;.4; 

 

HospitaL Mdigàon. Guwahati since the said beoefit has aheady . been 

cr..irted to all the similarl-v slt.iated emplo ees vvith immediate eflect As-
is-where 'basis". Be it stated - ' that the appHcant has not been spared from 

her pre5en place of posting at Central HospitaL Mali.gaori. Giwaha ti till 

filing of this OrIginal Application. , C 

Tn the cirumstances stated above, the Hon'h!e Tribunal he pieased 
* 	4 	* 	;t 	. 	 1 	1 	1 	4 	nn 	nflr fl 	 flfl to set asicie ana quasu me impugne.i oruer uarei i .u. hUUO U.U3. uui 

and letter dated 05.03.07 and further be leased to direct the respondents 
• 	 c.f 	 -c S ....8,.. 	. 	4.... - ---------4.. .84: 	88. 	.8.4.48..4 •. 84. 	4.44.;... 4.2 	'8.:. 	..4 ...... 4. 

	

44 448/s I1.4 4444'8f4,4 	1 	11 	.' 	1 	44.. 	1 	1. W.C.i 	Yviuj 4.111 CSCquc..iistiVicc liClitS iflUUWfl flLOflCt4i1y 

benefit and further be pleased to direct the respondents to allow the 
r 	 • 4- ml 	f 	Hm 	t (m 	I 	I 

	

.1 	1_I; 	T\ 	TI '1 	1' n inc iiflt or mc ivii 

communicated through letter bearing No. 32 IE/2/254 (H)/Pt. II dated 
in gig 	 -.c fhO .mOvcielr 	 -iME, 



L 	-4- 

A1! 
iitU iii2, ' 	 .L, £LiU L'UiI.A 	Ltb.4. LsJi U(. 	J1 

( W111'lC6 

 

for ¼b cC.I 'IAT 	L4- I *t*Tir1iQ 

	

I 	l--' 	fkL •i'r-l- 	tT Jr d41 	imiri-cu-4 i-n fbc 	r.f 1c.rnrsHrri 
:-- 

and posting in the cadre of Matron Grade-IL when the similar promotion 

benefit have been extended and effected to other siniiiarlv. situated 

	

_4601.. 	tA74i 

effect but the same is denied to the applicant and as such she is meted out 

with hostile discritrunation in the matter of promotion and posting. And 
- 	11 Ck 	d41 fi 	V.1% fi'317 	 11 I i.Q i-if 	P IA7)tT 

acttrdnistrahon. 

	

T! Pi 	1.' 	LL L £L 	 i 	..1 LL_ 	-- - - - - - - - ---- ----L.. 	 A. LL . 1; 	— £ LL r.. 	iLti LiL 	itiiu.0 01 ue rtiiwy ULiijLiuji Utc4-i Ui 	t1 i&k 

- 	applicant is being maintained in the divisional Railway office at Lumding 

k r4nfr.;r7 n fhiir rirdir Ltpd 111 fl ?flfl 	in- iiit-.. fp tri th 

	

L LL 	4 	 4 	4 4 	4 	fl -n AT L iL i A Lit 	 WiUi iu 	ilLf1U. ttjii uLui iet Q 	 uy tait '-.-j.vii.;, 

N t 1-cain't as', Maligaun and also ontrary to the contention ralsed in the 

written 	tnt ffle1 by  i+ nrnt rndcnts 7hfp th lp.rmi, --.--- 	
I ---------------- I------------------------- 

I 	 LL._.._ 4t_LL.. 44iririv'ftiu U 	UIi i-ut LUipi4-IIei-i ii-ti i-tLiU. 	 cjjit 	'i-w 

liable to be set aside and quashed. 	 - 

5,3 For that it -appears from the various correspondences and documeiits of 

the railway's that the respondents are conveniently- taking contradictory 

i-i-,n 	nn- 4--n-, n 4-n r,,.-...r- tin 4.,n-., i,4 4- • LA. aJL.L. LLA..LL 	 .Lfi 	 iI 	.d'LLL. 	J LL 

applicant and also misleading this i-ron' bie Tribunal for the sake of 

defeating da.im of the applicant. 

	

34 	for that, the present respondents have categorically declared before the 

thci m1'i-if 	l,ciri peT,.nunenffy 	at 

	

i-tiLI.EiU flJ)piLUI, iThi-Li5*iUIi -UWiiL4Li ras Si&i-li uresl 	0i iit- I pal 

at Luidmc rail 	awision does not arise at all in ciaer to faet ettect the 

	

iI f rif r1'riI-r2r'ifI.- -n 	fri 4i 	0.4i. ,ra rif ?iA4 Frri-ri 	gi1T 	inei -S 	r --------5-------"---------------- 	---- 
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is') IV 	.J g1 i2 	 iL1 	L iLLLFiL 	 ...i 	 _ 
 

andquashed. 

5$. 	For iha.t, since ..ihe..applicani have been posted permanently in th Central 

Hospital Mabaon Uwahati as per laiIwaT o' n J.etiaiation 4 heiefore 

atunLjneu in Lrt- ianwa' Dii2iun i iugtuy anaraiy uniur ana 

Jiea1 and it is a thither deliberate rnlskeadlng statement to dekedt the 
J*-%n4 

in, 

1-n .ni fl,fll n ( •s,ersrnn4- ,,, n4 4-ba n r.ni rn., 1- 1-ri 4-h en rnn n4 It tin 4-vein .L. 2..LLa.a a 	a;.rt&z& 	L,n_tL: tLZ.Lt 	t3tL 	 tJ Za&1. 	zazLLt. 

-t 	 r 	 .-, 	i 	I . 	. 	 n, /I, -. 	nn a raae-u irom Lue aue aaLe I.e W.e.i U.Ub.zuu4. 

LJ*'LLt, jt £;,Li1t:%ik:, 

iflit the applicant, states that she has exflaustec[ all theremedies available 

to her and there no other aiternatwp and effcancms rrnedv than to fne 

iiJ 	 t.LJLL. 

1 	 4* 	44 7 	Itd 	 ei4- 	 44 1-4 4a1 ft4 '*41 ,44 1% (4 4A744% 'n4 r54 goi, 	eii 

ri- 	
r 

29,'2OY she had rorieviousI iied an' ayphcuion, vvflt Fennort vi 

Suit beicre any Court or an' other authontv or any other Benct of the 
-4-' 	1'-.-'- 	1. iiin 	iOlnn-  f* 	ie -4 	i-i-* eii- - za 	- ir' -ieii -reii' tiw 	i - ,-' - • - -, 	• ---C ---4-C 	•-.--- -.4-,.." -4-4- 	 .................. 4---- -'V 

iipplicafion. Writ Petition or Suit is pending before any of them. 

134 4arl 1'1444. **r_ 	 - 

-r f   • 	n"e' trii tpc. and 
r - .' -- 

• that Your Lordsbips be p'iea.sed to admit this application, call for the 

records of the case and issue notice tothe respondents to show cause as to 

why the re1ef ( sought for ir this application shall not he granted and on 

me if ccJs md artr jleaELrtlCf the paines 011.the cause or causes 

that --nav be shown be vieased to grant the folio tm relief(s) 
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i 
7.$.. 	 i.Li,,. 	ii,JL. L'i 	jjjij..j.j,j i).. 	 V.J Z', 	 i.i'  

letters bearing No; t/90//iti (Mect)/ister iuior ciatect 27 02.itJUi 

IAnniiirp- 7 	d 	hiin- Nn :/73i1 iM-fl 1-Lmi a t ,---- ---.-- 

Q 	 - 1- i-I-tn inni,i a (n, i-ri- I,a ni an c.eA i-n A.-10 -ret I-7p,0  

to oeneiit of promouon to the caare ot Matron (-arade-ii at ueast we.f 

02.06.2004. in terms of office order bearIm No. 17 of 20(34 dated 02.06.2004 
in 4-ha nI'4tC'nn l t%1 'I ret ni nnc'14 et - OF ( e.nf0i inco-.- i---i it A0 i n-net,, 1, i-ta,tii 04-, -I -n .L.AL .J.fl. 	 S..Ztt 	AE.O..t.. 	 Z.j:.gat.L, .Lta.t.aj.jc.fl.LL, tatavv tw .fl. 

the iiilar nuituier "As-is-wiiere basis" as extended to the other siini1ari 

situated employees by the said promotion order dated 02.06.2004. 

3.3. That the .Hon'ble Court be pleased to declire the ppllcant is penmnierthr 

posted at central Hospital, GuwaFati in terms of Railway's rder bearing 
1,Hr Tr, V)1 	 24 1Ti't/P 	H e-c- 111 flZ )111 1n1I'e_ 4' rt CT 	r:jf 	tLt/L:z - ;  

cadre of Nursing Sister. 

it 	1h- -i-k 	Ccrz,-ri- i-cj ne$ 	clroci- i-h e, i'ci 	o-n4 -€ i-c, IIett 	-I-o - 	- -'-'- -- --- ----------------- - '- 	7 	-- 

1. . I -1 .. . .-, I  appucarir to cotirnm.e at ncr. present place or posting at eniiat u-iospmu,. 

Malig4on. Guwahati in the cadre of Matron, Grade-il in terms of 

f) (ii; ')fl(14 £------- "-"-'- '-•--------'. -,------- 

(-Irh 

 c.-'-.  
-'c-r-l-  (__,___'_ _-'-$ 	------- ,-- 	— ------------------/ ------------'---- _7__ ----- -  

.1 	17  
 iilii t'. 	1  1db UIC i.IOfl Dit J•i 	flti rn' U(Chi 	i,U pFopCC. 

T-ihri 

 

	

and V'U3t 	 - 

- 	1- .__.---- - --- - ---- L1 UIJnS JIL&I3AY UI tLUb 	J1JCUiLUit, Ut 	J})LL%Llii.. L'i&Yb ltJJ Ll lie IOLL'.JVfii% 

relief: - 

V4 J1Q4C - - 



ii 

rL 	iL Li!LL 	L.. 	.. .j. 	 j. 	 i ij  

letters be.irmg No. t/3U//1 kMect)/,ister ItUor clatect 2/ULiUt)? 

(Annex tire- 7) and letter bearing No. J.:/23/1 (Mcd) dated 05.03.2007 
._.0 AL.. 

0) iij .&Jj JL Ui... 	Li4$i&i 

0 1 	Ti- - i 	 rv'lilo T1.11 	 li 	L- 	. 	 T7 i-kc- 	A-7 ,'d 444c 

1. 	 i 	 I 	 I 	 I 	 • 	.1 	•1 p.ucauor snaji nor oe i oar rot me res1onaenr5 to corsier tiie case or 
the applicant ibr the benefit of promotion to the cadre of Matron Grade-il 

I .I 

£ iLil JJ.L 	i..JLi iC LL ..t ti... 	14L( 	 .JL4 

Ii 

 

P21ti'.7 703IN r P  n. 

ii) 	Dateóflssue 	 9. ffi) 	ls;uedftom  
lvi Pyahleat 	 p. 	coJJk' 
12 	Tit- of pnhirpc  

ji1 flip idex. 

\bA/ 
 jl~ uay~ 

Rl 
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V E IUlICAi°iQN 

I, Smti Alpana Mazurndar D/O Late Phirendra Cliandra 

M72L-Acrinrl A61.1-it iQ 	1(1+ (f 	lJl rlTT .if:t- ii 

...-.- i._ 	.-_-__-- 	...__ 	- .: i 
¼ UW J.hUi. 	 iii U1 U1St1Ii. UfI,i1iU dpPn Lit)H, W ii*.itL'v V ijj '  

that the statements made In Paragaph I to 4 and ô to 12 are true to m 

;i,i 	 Pr t-irl-i 	friu. fe TnT kc1 iriea ni 

TI 	 . 	- 	. .. 	.. 	.1 1.. ..t 
1. ihiV it4Ji. supprtsu. U1y iluiLtiii ss- 

And I sigr ihis verification on this the 04iav  of April 2007. 



• 	Navie  

Alpana Majumder,  2) 	. Tonn Joyce Hmaj tha, Nursing ister/LMQ 	 ( Staff Nu Se/LMG 
They must be spared .i1rmediatejy. 

i.- 	 - 15— 	4AfAIF.xuRE_j. 

4. 

OFFICE OR. 	
Divjl RlY.Manager(p)/L.1mjg 

•ffi,e of tte 

Dt. 3/32/2001. 

- 	 In term5 of GM(p)/7LGas Office or5er Sister 
Instructor dt 2/J1/2001 on being selected for promotion 

to the 	
of lsfer Instructor in scale Rs. 5500-9000/_ the folloj.n Nursing sister/ st 	"lurse urder Q1S/LMG are herby • tem1 lPPiTlt.d to off iC1at_._jt 	Instructor in sc1e 5500 - uOü,'_ 

effect: 

F 

• This 1s •S wit theppr)ve]. of the aithority. 

r . 1 Py ; Manag(p)/ • 	
LY:ijrG 

o •  0/2- A/Pt III(r) 	Lumding Co- f.r.,irccd fcr -informp 	& fl/tj 	to Q'P)/MLc 
FC/G 
:D/CH/LG 

r)v . f'D/T& 1t/M . g 

They Pre ri.it 	to spar the 
• 

	

 

Chie 	 I rbOv stf 	nrnd j aon/:c 	lOna iith( wit  out fail, to evoid excess 

	

pj 	or stff 	nccru 	
{ Ortions, as relief in their 1a I ha 	1ready been 

please also 	tijW-t-9 of- 
date of soaring of, the above mentjon•d s t. aff ft, 

r at Office • 	9 ) S/cxpies for k'/Case5 1 pco 	
to '/No E/122/LM/ME_,/1,t III(ctt) 

OrDjvi lY.Manaer(?J/r4 • 	

- 	 !_ Y:LUMr)IMG. .... ....... 

;:' 

.•-.•' 	 • 

• ' •1 	 • 

r : • 



I 	/ 

/c ~~IPM8  bIaJuader 
,. 	. 

., 

RE 

Dt, 4'1V,2001 

£par4tnQ 

.f a. DPJ4(P),LMG'1 
W1Z'2001. 

in r,Exum to th• *Vs quot.d Iettsr. yoi3 na. bet, 
by  spard ftonl t1L. .4 	 noon of 14/1Z/2oo1 
xiinii.r and posted at Murang natttute atCentx1 

of 
Re • 5504/ 	9004/.. usd.t $D/CH/)Ia U on on 

& 	 vcaflcy nni.o edvLs.d you to report to )W/cWMLQ an  
V 2001 fo r your A& tth.T &ty 

Cy to (i,) DIH(V)/UQ 	) 
) 	 Chk I Mt r( 'Luding (2) ,I0/cw/14L0 	) 

• 	 )r inforieUon • 

nec..ay action p1s.e 
) 
) 
3 .  

- 	 ) 
\ 

• 	p.caa1 a (a) Uht has cr.dtt,ed S dayi ca.ual leave on her 1..v. accouflt. 

(b) One set. 47cLv41390 pase is de in her credjt 1  

A 

R4ilwuy 

•, • 	 .. 	 • 	I 

• 	

• I: 
"• 



$! 

, 	!' 	ft 	 \ 	 -I 	 JAj' 	A 	• 	 • 

AR 4 

k 	

' 	
fXURE 3 

4 	

4 	

1•_' 	
i(.I •: 	1iidj 

:&t 

	

" 	 .. 
ii 	

4 	 - ' cI1troi1 3at4to1. 
noi.Gr..7a1 cli, 

	

. 	 . 	 , 	
• 	'i . . 	': 	. 

I 	 eJflT:R.•' 1 	 .' '1 . 	$ 	 pt. (  -12200*9 
, 	 : 	 ' 	

.

•:• 	 . ' 

	
". . 	 , 	 .. 	

:. 

i, k" 
&L tt' • * 

	
( 	 I 	%Jj '4' $ 

- 	 I In t(izo • 	,, 	Lo 	W90/6/ I ( - 

	

*•°t.tnatzgct.r 	 .bo4n àpord by ChLL 

	

a.n/Js . .Vid 	P)/apia. prd ?s. W90/&/V 
'. 	 rwtrlw43z 	 Jh 	(vya )4emolato 

*tk1JLirifl 1  sa'le 	 *t•  1111 p*w ?izuder 

	

$i3tar LA 	55DQ 	OOO/.. xsp.rt.6 u this •tico 
I 

	

	 au4 O?urj.22O91(zoøpecUvc1y fat fttthct dtiae nc 
1 i4t XnatUUt.r in octl.* '35OO — OOO/... ' 

	

,. 	 . 	 .-.: 	 .. 	 .. ...: 	 _• 	 •• 	 , 	 •• 	 . .;..:4f 	 '. 	 . 	 '.' 	 . 	 - 	 ' 	 . 

	

;:: 	 •: ..•-.• '•.T4Cy ore betoby 	LIL G 

	

- I 	 Ztotax In.tzuai.'4.n ao3e 5500.9000/. nd pt4 at Can 	1 

	

; - ... 	pLtijQ,'agnLt thepictef . 1urøiaq Uatr'&ct.r (11s 5500-900Q/ 

	

vn1e fo: ono 	 dct .1 $parott .o 
34S$ 4:/,O//3 (ID) 3iJ3tr riit.c Dt. 3L..5r2OOl 43 C.CU6 by 

J%4 CAP/MUD VUIQ - .QJ..t'3/l4/3 Pt.V t. 28..3.'2" 133.. 
4.  

	

, 	 - ' 	 - J tIt1 h45th..p&'r.1 •fCi*pctønt 

	

. 	. 	 -: 	• 	• 	' 	,' : 	. . 	: 	- 	 - 	- 4 ,  

1 	 ' 	 n I 	 - 	
- 

&py irtozçed f.r inL.rmotAQ on nccu3aozy ctirt ts ..  

2) w c4 C 
'- 3) 	cutar/CkVM. 

	

1 	 Cooened.,y.4 	J3te& 
,-.. 	 -: 	:• 

cia • 
- .33 .xqi@t 	e.:.ond 	 • c.root .,L*nvv 

Vu 

• 	 / 

1 



- 	 - 'di > 	i]UJJjLI2JIER RAILWAY 

Oftice of tbc 
Medical Director 

Mahgaon, Guwahati- I I No.32 1 111 2/254(1 1)/P1l1 	 Dated. 10-08-2005 

I •o 
i suit .AIpaiii F1aunider (Now on kac) 

U lv Qr. No. I 62!A Adarsha ('ninny 
Malt;ion ( 	aliati- 781011 

* 	 - 

c:1) 
bA fr\ 	 V) 

4. 	Wi-) 	J), 

Su1 - ('tnnpliaiiue of jinlgeinent order di. 30-03-2005 in OA No 289103 
Smi. Alpaua J\iaiii,ndar - Vs-(JOJ & ()rs 

I 	am 	directed 	to 	reproduce 	below 	the 	foI1owin 'ci vat l flS 'oti s passed. in C( )IUPIIaI1CC %%III ,  the order/jtidciim pasced I)V the I hnible ('Al i(.0 ;ihaii di. 30-03-2005 in OA No.28903. b 	lilt.' ct ) lli1)et'Ilt authot liv I c. Medical I )irecior. N F. Railway ('eniral 
I hpit;,I MaILaon 

I lie applicam "Ink w rne as Nursjnt2 Sister, ! .uindini. had 

	

ie 	0) aI)J)e;)r in the eli,o,i ('I Sister Instructor in scale Rs.5500. 
)0' - In leSpoilse to the Nolihication No. E190/6J I (MEL)) Sister 

hs1It iictor di. 20-0(-260 I Accordindv site had appeared in the seketion m heint SCICCIC(i She Was posted as Sister Instructor in School of Niiising under MI)/cu/p4j (; w.e.f 28-12-2001 

Sh 	as CCulJ) m the l ;ii1 av Quarier No. E- I 4 A ) at I Jjper  I t;ihi I ai lv which as ;ilh led to her at I AImdm even afler resumption a. Sistt.'t lust, hem, at MaIigaui Finally she had ' 'icated the rail a (f!l:hl Ici at I .tlun(Iin 	in the uiio,ith of July' 2003 

Ntm she has chiuiiie.J that - 

	

ii 	I her Iianskr from Lu,nd,,i' i Maligao,i as tetnporar and 
c;ise fl n i clentum ol U R ()t at pc'e ii uis place 	f pt : 
sh(),,l(I be (heall at par ith the case of temporary transIr 

	

( .' ) 	
She has been posted in a trau,iinj celitet as a IicuIiv tnnihe, 
and tict case Sh(ft!kf h 	Iit it 	 .:.i_ ._. . 

.I  i'd''. 	u(I CJSC 01 J)tStint.. iii IIpl)L Ceflici of the Raila s 	 " 

,':; 



IMN-1 W11 

I he documents relied upon by the applicant are Pam - 8.7 (a). (b) 
( ci of Master Circular No.E(G)92Qk 1-20 (mas(er Circular) dt. 

I 9 - 0 1 - 1993 and ('P( is circular No. Misc- I 595 dt. 08-12-1998 which 
circulated Railw:iv Ioards kiter No. F((i)98 QR- I -10 di. 15-09-1998. 

The I loflhIc lril)unaI shiIc disposing of the OA, has observed 
i hat i here is sonic dispute as to whether the appoi:nmenf of the 
;mpj)I leant to the post of Sister itiSifliclor IS temporary one or to a training 
jflctgff" 

I kh e posting to the post of Sister Instructor in School of 1 
Ntusi , !lIa1sl%c was 	orking as 
Ni 	( ;id e poSts. though are Divisioiiallv control led. Suit Majunider 

-. - -r-, u Ii<ihk 1', tr1iuski 10 (. I t/M ihgaon uindcr fy11) as lstcr Instructor of IIeSIji1 7f Nwsing j)Cl itianently in Icritis oF her option exercised for 
m icli it ansfr and posting retainini. her lien at I uindin I )ivision •Ihc 
f I i'e i der at Anne xiirc--I of 1hc OA did not llietmoI . t.hl;t(hie- (iflscr to p 

.•, 
Nd 	 In htu hr ?ransfcr 	 one and I ii.' . toi .. hcr casi.. 1Lisbn deak mlli as per Rira 	Lfa ).( l & ( c ) of 1;ifti c(rc(,Iar No.i((; )92 QR 1 -2() (master circ(ilar) dt 19 -01 - 1 993 e I'aia SIipu!alcd as under:- 

eniplo cc on transfer from one Station to atiother hid, s1ecccs,I;)1's ei.anc of rcsidcncc niav be pèrmiued to retain the I au 	\ acco,ui11)(b1 ion at the former stat ion of posting for a I)criod of months on pacuiicnl of,  normal rent or single flat rate of liccuec l'c s ciii. On i equiesi b' the CmnpIovee, on educational or sickness :uti,'tli,I,t a pelioti of telenlioni ('if iailwav accoilliflodalloll niav he It a huithpe, of (i inoiit1'it out i:u 111cm of .  pc';ii licence fc I c Ik 11k II;ut late of luCcitce ke rent hirther e\ICIISR),i beyond the if C1 n d ii ia he giant ed oii cthicat ional grom mid (HHv to Cover the ii, s em •1c'I(kli lie SCssion on payment o special 1icti 	fee Ii \\het  c t he reqtses made ht reicut 'n of ,  rau I av (jisarter is oi) s oi,ntI 	i sick ness of self or a (lepelidet,! "ember of I he thtnilv of i lie I 	:ttl 	:s  CII1pI()yeC .  lie will be required to produce the requisite medical cciii iie;ile htm' the aumi hot- lied rai 	av medical oil ICCI h r the purpose t c iii use e ciii of tiamislen' (hut itig thc iiiid 	school college academic ''si 'II, I lie )C1 11t5ssua 	to he t'rant ed by the conipetenit authority fo r 'clelittoit 	f n;ulIav ;ucconlnlft)(I:I,,on in Mills of item (a) ;,hove 	ilI he , uId  (0 his pi odsiciii ii 00he neccs ,~ ary certificates 1 'rom the concerned \t'Iiool coIleI,e million ilv" 
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I 	I It iS pi1IUCflt tO iflhiOn that the applicant was also aware that her 

nol 	 tiflC. 
AccordifltY as per Para 8.1 (a) of 

toaster circular site had applied for retention of her quarter at Lumdin 

-
tr a peiid oF two months flr t)ecCIIbCr2I and January 2002 ide 

AnuexUte 7 of the OA. had she not been awe o this she ould have 

applied for retention of her quarler 
at Lumding at par in case of a 

Ie,nhioralS ii ansfer. 

li tw.ever, as per Para 8. (a) penfliSSiofl was granted for two 

months Agam on 01-02-2002 she had applied for cxtensiofl of iCtCfltiOfl 

of qitatier In the application for cxtCflSOfl for permission for retention of 

(Pit 1 iC 1  'she (lid not mCnhiOfl 1flV tiotind or SIUiC was not accompanied bs 

aiiv 5111)1)01 1  Iilt. (k)Cti1)lCfltS. As a result, pennission for retention of ,  

qu;uicr beyond first t\so months could not be granted. Also she had 

apphe tr ininkr and packuig allowance which is apphicabk in case of 

I)CI inaileni Ii anster therefore her such appliCatiOn for tratiskr and 

J).11 illo' flCL IO\CS that shCS aar abouL hu 4 .prmincfl 

ttiiLi U) Matigaon. 	V  

A n( - I hcr documents relied upon bs the applicant is board s let tel 

1;iied -ft)-! 99S which deals Uli the cases of granting of permission 
to tel ;iiii i lie i :iil av qiiutcr at the previous place of posting ifl favour of 

the fici iii \ ii ieiiihers iI (he training institutes. The applicant was posted 
:is Si sic, I !ii i net i r in the School of Nursing not ii aining institute tinder 
Ml )() I Ml .(i. As per approved list of training centers of Indian 

s circulated vide Raihav l3oards letter No. E(MPP)200 1/3/9 
dated I 0-7-03 and dated. 28-10-02, the name of School of Nursiiu at 
Uciutal I h)spital. N. l: . R a il.as. Maligaon is not included in the said list 
I actiI; iiiuiuheis of trainint! centres of Indian ra,l as means. those who 
:ii e ;Ist ciaed mlll ilnpaliinv tI aining in those trainint centers cnlsted 
and cii ctIhlte(l ' ide R•il floatds letters f1tioted above. lherelorc. 
k;i 1 iiu t lie case if the applicant at par with fiacultv nienibers of lrainini. 

eeiiicis of !ndtan railways cucutated ide above quoted Railway Boards 
letict (hIed. 1 T-O)-')M will be F Rai1 a !oards Instructions. 
I u;ali\ it Is .iIo mentioned hcrc that the applicant ':oiild not tilfilI the 
let lfls and conditions of Para 8. I (1)) of the master V  circular dated. 

and accordingly she was not permitted to retain the quarter 
he utid 	o months 



I lieretore. recovery 01 damage rent after two nionth's retention is 
;i pr cxanL instriictum of the Railways and does not justify any revicw 
t uidci a iiv cucLIinstancc 

K mdlv ackno ledge receipt of this letter. 

A. K. (tterjee 
APOi'Mcd,cal 

For Medical E)ircctor/(1 

I )( •J'( ). I.e;il (t.II/Tv1l .( 	h)! iIil()(I)IIlJ(),I 	 - 

lL') I;Maligao,: for inlonnat ion 

101 MC(lICa! [)ircctor/CI I/Nil c; 

/ 



x UKE 
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... 	- 	'. 
• 	.• 

- 
: 	 _____ 	 -... 

- 	 Of(ce f the - 
r 	 Dl afla e er(P), 	- 	'a  

N. 19 	f 2OC. 	 /2IO4. 
• 	 - 2 

1r-tert f Rly. 	rd' S  L N 	ji6 at 	7rf qi 	.'i 	,cniCt 
vtdeGM(P)/ML3X B  L/H ). 	3-fStruCturiflIC cIt 30. i'LjY)3 etnd thi 	cc  
the N/Sister n scale fls. 	f 	iicai Dptt. 	nd 	Tjjt) 	c:' o'Ui3, are hereby 
eend-ti benefit f'pr ,,tjin '1' M4ttz x/Gr.II in sc.je R cJ-L/ 	 c 	nce4 

• 	urred.as it result )fres  iwring-a&_xellas existinv/.bá.1.n V cancl'3& 	;r-- as 15. wiei' i8 

. basis äBsh wn 	 - .. 	
---------------- - 	- ----------------- — - - ----- 

; fijjd 0. jN awe 	 jPresezztDesic/Stn jprDrted t)tbe1ate Df effect 
(3) 	 pSt 4 

- 	' 	- - 	 - - 	- - 	 - - - - - - 	- 	- - 
-• 	 - 

1 .St.1itaBaid,ya, 	N 	 Matr n/r.II. 	• 4 -11-2u03. 	iri't e4dl. .PSt, 
I3D. 	 in Scale iS 	 • 

	

65ou10500/-. 	 • 	- 
• 	 • . ..-----'.- ,

16, 

	

..iita 	 tr(55vu_ ,uOU/-) .iatr .n/Gr.II. 	L)1 _1 1-2u3 	 aCtci. PS 
in scAX jtS 

= 	 600_10500/- 

	

.U1a 6nc-rua(bT) 1/5is..ar(55Uu_)*J0/_)  .I4tr ri/Jr.II 	(fl_1i..2O03. 	A%L.! 	.d.d. pst, 
- 	LiiG. 	 in scale jjs. 

u5u0_I05 00/- 
4 . 
--:-" ,Silcna barktr(C) /SiSzer(5500-9uOO/-) 	l.latrri,'.Jr.LI 	oi_il_2O3. 	J' 	pist..- 

I 	 Ll. 
 

in SC c) iS, - 	 - 	6500_I o500/_ 
. .3.pr)tin if 	t. bbar 	(bTL!).,) anI Smt. 	iO.1r) s 	f_t. 	tus ,xfice 

	

rder N).27 f 2003(Ef7_electi..;i/Me-) cit. 12/12/20C3. 	 - 

-.•: _ 	 •• 	 - 
Fbmt.&lz.tbani'Dutta 	N/iiter(55C_90OO/_' Harfl/-r.II 	With izediate 

in scale RS. 	effect. 
65oo_1v50/- - 

	

- 	 / 
• 1' - 

_nst ite bLatanl)Cbain Ycc: 
•,_ 

-.. 



	
- 	- 

	

.0 	 ..• 3 

-. - -- - 	 . 2...—.-- 	-- - 
(2) 	 ()) ' 	 ( 4) 	 - 	 5) - 	- 	1 6 	- - - -' 

8mtBaati-Gswacd N/E_.. 	(5500_90u0/...) 14atrn/3r.i With 	c 	g inst reu1tcb,,CbM1 vaCflM$ 

L}G, 	 in 5C1e 	effect. 
6500_10500/- 	 - 

cit'gJi 	/&.str(55OC-9'JQO/-) Hatrn/r.tL Wttb jtueate at&an9t resajt1CbaintCflflCeS .1  
IYA 	 iii SCa.e Rs. 	effect.  

650o_1 050çj_ 
.%riPana 	- /bist(55OO_9OX/_) J4atr5rn 'Gr..iI. . Witli iedi.te 	 CS. 

inst- 

	

6500- o5/ 	
effec t • 

4 

900O7) )nder 	•t • 	 : 	 . 
Be&u 	J/&Z;cr550u-9OOO/) 	Ma.ti/Jr.I 	.ath i-tt-e 	. 	i-e,ui.atxa/ln 	2e 

LM. 	 in sc&e R. 	cffet. 

	

' 	- 	 6500-1 0500,_ Lp 

hazuder 1/biS c(5QO,)uL,/_) 	Matr 	 4ih iweiatt 	 ZTt.Zi Va nci. 
in scc1e s • 	effoc. 

P?jOjii.ijfl )- I zumc.er i0.4) .,1L.De e cct. )Iil 	'(--  

• 	S 	 - 	- 	 / 

• ..The staff C nerned c'ay ezercSe .pti ri, if t'ie' •-.rE 	 in t have 	. : 	 S..St. 
i.flcre5ntwtb 	.cith frt the date f issue )f-  

	

• 	- 	. 	_. 	 S  
- This issues with the appr.Vi f the c xpetarit itriCY. 

k let - 

- 	 )r.D-v1i.R- •r_ 'er  ( 
iiQ.E/26/B3/1/Pt.1I Dzd.9Z/bT2OGl+. 	 y:L:X.-. 

pyxvarded Z3T 1Z 	3fl & h/a-t.Z.t. (1ñ/i'. 	:; F-/QTt.L (3)i 	:/! 	t st..Jf cpy 
t)L4/114' (5)MS 1 E/IkPi (6)YI4/LJ- 	7 r.J.- O/IFD/i1 	Cef 1tr r. 'L-i, P. ". :r. Sfr cDpXes 
9)4jB1.13. at 3ffLee  and }/C/i3Pi,t 	'Le 	x)py r ;/Ca 	L n Ez  

: 	•. 	 :c r(fl, 

/ 
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N*;E/283/1/pt. 1V 
1' 
LU 

Office, Of t!it 
Medicai. Director 

Cent r a lHoseltal,—MA ligaon. 

the 14th August,2004 
t 	- 

Retentj0 fl  of Ms Alpalla Mazumdor, 
Sister Instruct or/SCH/Maligaon b 

I 20 04 

	

FY ,eyrOffice Order 	1 

Vidr S1.No,4 of your above quoted Office Order, M, AL pana Marumder, Siat.r Inssructor tn scale fls.5OO....9000 has been promoted as Mation/Gr.II in scale Rs. 63OU_.105 with immedIate effect agai n st  resultant/ciajn vacancy. 

Since •Ms Mazumder is working in the SChr! of !iursinq in Central Ilospitai/?.ajjoa 	in the 
capacity of Sister Instructor in scale fls.550u_9000, it hs been deCided by MD/Cjj/f4aliGaon to rctajnh. ,  here. JCcexdinqly, her pr.tn.tion 
effect as"Mat± on/Cr Ii in scale flS. 65Qt05oo7.; 

* 	- 

Since there is no vacancy In Cent -ral / Hospital In Matr.n 4-Gr,I or Matron/Gr.II, you may 

JV cr take U TVjssue with Hqrs Office, for 5 71t10 - 	
__,+lL_ . 	 -'4---- r .- - - cf a past in that grade acc.rdi,1 Ly. - 	------'- 	- - 	- 	.. 	.. 

	

An e.rly ac.tien .n above I 	nirit. - 	- 

c - 

(A.K.Chatterjee) 
APO/Meicaj 

for €OICAL O1RFCTOR 

Copy to: 	le 	1(P)/MLG (L/t.1edical Section) for 
information and necessary actiori. 

CMU/MLG 	MD/cU/tLC 
CMS/LMG 	 - 
Matron/Gr,8/CJ/MLG 	Sister Tutor/SON/ItLG . -M Alpana Mazum4er,SI/SC14 (th.sr/Sou/MLG) 

6. Diii Clerk at Office 
7, P/Case of Ms ..Mazumder,SI/SCf4/MLG. . 

DIRECT or WPLC 
LI 

Sub:Sub: 



.:A 
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J10 
N. F. RAILVAY 

omce of the 
Genera! Manager (1'), 

Maligoon 

No. FJ9iUcII3 (\led )ISISter 'lulor 
	 Dated: -02-2007. 	 I 

\1 eillcnl 1)1 rttt' ii 
( 'enIrI I Iuspl(:tI. 
\l:iligaiti. 

Sub: Spartii of Snit. Mpana \lnjum(11r. Sister instructor under Central Ikispital, 

talition. 

IeI: I)(\1/(.; (0 l.I.0 IIQs kiter No. 7JR11 Act. 05 (I.00se - I XIV) dated 
12 01-2007 enclosing the application of Srnt. Mpana Maumder, Sister 
Instructor, CIJIMLC for non-effecting promotion and annual Increment. 

As per policy m.d down by (i (l)lYsl L( 's kiter No. F128316!Pt. l I ( C  ) dated 29-1 1-21106 

iii(. Alpan:i Majumder Sister Instructor!( 'entrat I lospital, Maltgaon may he spared (0 .IOtn nt 
et the effect of promotion as Matron Cr. II in scale Rc.6500-10,500/- 1.sucd in terms of 

()Utv Order No. EJ26183IMvdil't. ii dated 2-6.2004. 

This tins hit' np:')roaI of  

for F\ER.'l. 	(Pif\fl.C. 

' 



	

I' 
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• 	 ; 	 _____________ 
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1 	 ... 	. 	•: 	: Li 

N F IRway 	... 	 • 

omcofthc 
Medkal Director, 

Central HOSØ1taI, Ma1aOfl-1L 
Doted. 05. 03. 20 107. No. E/283/1(Mcd) 

To 
A N 0/Cl-If MaHgoon. 

Suh: Spmlng of Smtl. Alpana Mazumder, 
¶1 tct I rust i )IctorfSOPl/CI1/Maig%on 

1f: 	(M (P)/ MIt(Jaon's lette, No.E190/5/13(Me(I) 
Sister liflor dtd. 27.02.2007. 

A per policy laid down by GM (P)/ Mallgaon's lette no 
F/283/6/Pt.11(C) dtd. 2) 11 2006 SmU. Alpinna Muumdcr, Sltcr 1ntiuctor, 
I"  '!/'.t/M?!Ol in;y hot qlafed )ohi at I.MG t qt th •l!rr! ot 
PlOtIV I llf") c Mallot ,  (r ii in r,cle ftc. 6 SQO- 10500/ 15ued it) tITn ot OWl 

Ofl1c& Jidt:i Mu. 172G,'83/ticd11 Pt.I1 dtd. 02-0€ -2004. 

,ls h.ic ttt- açprnval of the Competent Authority 

(M. K. Srka) 
APO/ Med 

For ?icdiiI Drccrorti HMl.t, 
(ny fOIW)f(h'd for fnhotrrLIUon and ntcesary action to: - 

1 	(M (1')! ?1'IQ()fl 
2 	1 A & (LA)/i N/Mfyaon 

i)ltM (')i ' i; 
i M 

s - r i)tiO/Afrii/ 

	

Al p;s i_) t1;,tuiwi -', 4 	i 1 KtlUCt01 Su1t4/(.H/aq . ui 
7 

	

	osfiiiu at nfflcp. she will pfaase aurance to send the P/(ase file 
.ini of ii's I •64Va11 t104 tin.fs to 1.MG 

M 	tiul I t .It-i k -I 	ii Itt.t, Itt vciU f))ti-1',! dI I dItUt III Svfil l i hee LPC oi iii 
flttIf'f I 'i"vdI)t 	to I FIG 

\J 	(9 \ ( 	S  

I 

C_ .  

For 	1)it- .to, (it \H (1 

• 	 .. 	.I 
:-:;! 	w•' .: 

S 	. 	•4 - 	 -, • 	I • i. 	..• . 	'.. 	i ft 
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I)t!( (•um 
riilillv In Iiir,nitlk'n ( )Iflccr, 
N.J. lIIlh% fly, 

1 alignon. Dated 10 January, 2007 

l4cspt'ctvd Sir, 

Still nil. ACT 2005 
REASONS FOR ON-EFFECTlNG PROMOTION 
And ANNUAL INCREMENT 

On failure to have any information/communication from my controller despite my 
repented requests, verbal and ss ritten on the captioned. I do prefer to sour good self 
the issue. Nvevssar ,  documents arc furnished in Xerns c'pv for sour rekre.ict' 

lie needful please. 

( osittils: 
• l)tspiie Rh iloatsls order nis promotion as restructuring effect is hcin2 hpl 

1tid i utg more t tin o I h rev Nears. 

I )uirisug un sfn(lv leave period from 08.07.2005 to Dl •0(.2006, m 	annual 
mete in titi l.1t ,iot been vouintctl. 

111111 Sir, neevssan information nii;' lilrose he given. 

Thanking you, 

01pics enclosed lieress'ilh: 
I. ()ffce order No. 17 of 2004.1)RI%l (r)L\1(,.dt 02.06.2004 
2. I .elter No F/283/1/pI.l \.datcd 14.08 2004 
I el 4(1' dated 25.10.2006 
Nn..2 11:12/254 (11)/lI. .(Sanction of studs leave). 

S ••  I ellur .d:Ite(l I,.10.24I416. 

\'ot,t faitliflilly, 
I )attil. II) .01 .24)4)7. 	

1 (c 	u q ry 

(AL.l'AN. MA7A!\l L)ER) 
Skier Instructor, 
Central Iluspital. INHAP. 
N. F. Rh 



AE31 
N.F.Raitway 

. 	 Office 	1' 
General Manager 

- 	 Mtigaon, Guwahati-il. 

No, ZJRTI Act'05(loose-XXXV) 	 Date: 06 -03-2007 

To 
Srnt. Alpana Mazumder, 
Sister Instwctor, 
Central Hospital, Maligaon. 
N F.Railway. 

Madam. 

Sub :- Supply of information under Right to Information Act'05 
Ref :- Your application No. nil dated 10-1-07. 

In response to your letter under reference, it is to inform you that the desired 
information as sought for by you is examined by concerned department of this Railway 
and the informat'on as receives is now being sent herewith for your information please 

W,Ih Oiis inforin,-.! icn above, the case is now treated as disposed off. However, you 
may like to submit your first appeal before the Appellate Authority for further 
representation in this regard, if any, whose -address is given below: - 

Shri A. Datta. 
SDGM -cum- Appellate authority 	 0 

Northeast Frontier Railway. 
Phone & FAX No. - 0361-2676055. 

We look forward to your co-operation. 

DA' TWo pages 

• itc' 
V$  ~* 

D.K. Guta) 
DGMiG curn P.1.0/HO 

N.F.Railway, Matigaon 
Phone/Fax No.03612676087. 
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N. F. RAILWAY. 

No. 1.190/6/l3(Mc)Sis(er lutor. 

•1•0 
I )(JM/G-cum-PLOJJJQ 
N.F. Raikvay: Maligaon. 

(M!iccoftho 
(}encralManagcr(P), 

Maligaon, di. .3.07. 

Sub: Apphcation reived from Smt. Alpana Majumdcr. 
Sister Instructor at Central hospital, Maligaon - seeking 
information under R'll Act 2005. 

Ret: Your kiter No. 7JR1I Act'50(L00.o4.XIV)dt. 12.01.2007. 

n examination of the case, it is found that Smi Alpana Majumder, Sister 
instructor Wx.Cadrt) 4  Central HospitaMlatig3onwhoc 	 ed in LMU 
Diion has been conjdcrcd for proWi 	aMaiItiiilGr.1j in scale 
Rs.6500-10500/- under DRM (P)/LMG's Office Order No. 1712004 di. 2.6.04 with her 
posting under CMSII..umding (copy enclosed for ready reference). 

Smi. Majumdcr was on study leave w.e.i. 8.7.04 to 31.5.06 at Bhopal Memorial 
l!ospital & Rccailt Ccntrc, M.P. On return from study leave, she should h4wc been pouted at l.tmidng a: Matrun/(Jr.IL. ltI)./Ccnt:aI Hospital/Maligaon has further been 
asked to spare Smt. Majwndci-. and direct her to eftect her promotion as Matron/Grit at 
I AIrnd1g under GM(P)/Ma!igaon 's Icttcr No. Ff90/5/I 3(Mcd)'Sister Tutor dt.27.2.07. 

As she was on study leave. m fermi at Pars 606(a) of IREM-f, her annual 
incrcmcnt has hccn adjusted aftcr her rvuniplion to duty w.c.f. September! 2006. 

I his is for kind inlinmation please. 

4 
N. 

C 	_tD11icfPcrsonncl Offlccrfl!Q For General Manager (P). 

"I 
I ../ 

/ ' 

j .  
. ,/ 
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Guwhti ierich 	E 

IN THE CENTR1L ADMfl\TISTRATIVE TRIffJNAL GU1AHATI B111CH 

GUWAHATI. 

9Ja007 

rnt. Alpana Majumder 

V . 

Union of India & Ors. 
ri 

Written statement on behalf of Respondent Nos. 

1 1  2 1  3 and 4. 

The respondents respectfully beg to state as 

under :- 

I. 	That the respondents have gone through the O.A. 

and understood the contents thereof. 

2. 	That before traversing the statements in the 0.A. 

the respondents beg to bring to the notices of the Hon t Ue 

T. bunJ. that the seniority of the Nursihg staff in the 

N. F. Railway viz, staff Nurse, Nursing sister, Matron 

Gr. II are decentralised i.e. these cadres are seperated 

Division wise in which Hd. Quarter and Lumding are seperate 

Units. There was a Nursing School functioning within the 

premises of the Central Hospital, Maligaon where candidates 

with 10+2 qualification were trained, recognised by Nursing 

Council, and in this school Sister Instructors were appointed 

from amongst the Nursing staff of N.F. Railway by selection. 

Contd .... 2/- 
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The posts of sister Instructor is ex-cad3Ffl5ó7 and lien 

of the sister Instructor is maintained in the parent 

Divisional cadre maintaining scope of promotion in the 

parent cadre. The said school of Nursing is not functioning 

now, and the Railway authorities are considering recruitment 

of Nursing staff from open market from amongst the person 

having requisite qualifications laid down by Nursing CouncIl, 

following procedure of law. 

When the turn of the applicant came from promotion 

in her par nt cadre D (Lumding) she was promoted to next 
higher post ofMatron-II in higher scale of Rs. 6500-10 1 500/-. 

The feasibility of retaining the applicant at Maligaon in 

higher scale in normal aenue of promotion as Matron-Il was 

examined, but It has been decided after consideration that 

there is no scope of retaining here at Maligaon, because 

the same will invite administrative inconvenience including 

shortage of Matron-Il at Lumding Hospital and shall open 

scope of complaints from other Nursing staff. 

3. 	That in reply to statement in para 4.1 and 4.2 it 

is stated that Smt. Alpana Nazuer, Nursing Sister/Lumding 

Division of N.F. Railway.. On being selected to the post of 

Sister Instructor in scale Rs. 5500-9000/- and appointed to 

officiate as Sister Instructor in scale Rs. 5500-9000/- was 

transferred to Central Hospital vide GM(P)/Maligaon Offlce• 

Order No. E/90/6/1 (Mcd) Sister Instructor dated 2/5.11.2001. 

The Incumbents lien etc. is maintained by the respective 

division for their advancement etc. 

Contd. . .3/- 
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The lien of Smt. Majumder is being maintained at 

Lumding Division, Smt. Majumder was promoted to the post of 

Natron Gr. II in scale ils. 6500-10 1 500/- against Lunding 

Division (Re: DRN(P)/LMG's O \ffice Order No. 17/2004 of 

02-06-2004 and her promotion is against restructuring chain 

vacancy in Lumdlng Division. - 

That in reply to statements made in para 4.5 it is 

stated that the applicant was seleôted for the post of Sister 

Instructor (Ex-cadre post) in scale Rs. 5500-9000/- and posted 

in./CH/MLG on being spared vide Chief Natron/LMG's letter 

No. N/13/LM dated 04.12.2001 and posted on 07.12.2001 in 

School of Nursing/CH/MLG, her lien continued in Luniding 

Division. 

That in reply to statements in para 4.8 1  4.9 1  4.10 

and 4.11 it is stated that the matter pertaining to recovery 

of rent for un-authorized retention of quarter in the old 

station has been settled vide N. 321E/2/254(H) Pt.II dated 

10.8.05 of Medical Director/CH/G in compliance of Hon'ble 

CAT/GHY's Order dated 30.03.2001 in O.A. No. 289/03. The 

applicants posting in Nursing School was as stated in para 

2 above was regular not ad-hoc, because she was duly selected, 

being against ex-cadre post was temporary with no scope of 

substantive posting and subject to promotion in parent cadre. 

The lien of Sm . Najumder is being maintained at 

LNG Division Smt. Najumder was promoted to the post of Matron 

Gr. II in scale Is. 6500-10,500/- against Lumding Division 

(Re: DRM(P)/LNG's Office Order No. 17/2004 of 02.06.20040 

It was clearly mentioned in aforesaid office order 

that the said promotion would take effect only in reporting 

Contd. ..4/- 
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to the post. The Nursing cadre of LMG Division is a separate 

unit. There is no bearing with the existing Nursing cadre of 

}1D/CH/N1G. On request of the Medical Director/CIi/MLG, DRM(P)/ 

LMG agreed to operate one post of Natron/Lumding Division 

atGEI/MLG. But as Snit. Apparia Majunider was on study leave from 

08.07.2004 to 31.05.2006 as such providing her with promotional 

benefit was not possible. On further dealing with the case 

the competent authority advised (GN(P)/Naligaon's letter No. 

E/90/13 (Ned)/Sister Tutor dated 27.02.2007) to spare Smt. 

Najumder to join at LMG to take over as Matron Gr. II in scale 

Ps. 6500-10 1 500/-, as it has been considered administratively 

not feasible to keep her at Maligaon as explained para 2 above. 

6. 	That in reply to statement in paras 4.12 1  4.13 and 

4.14 it is stated that Smt.Alpana Najunider, Nursing Sister! 

LMG Division as Sister Instructor/CH/MLG in scale Ps. 5500-

9000/- could not be spared as the O.A. filed by Smt. Majunder 

befor the Horibie CAT/GIff, is pending. Since the school of 

Nursing, Central Hospital/N.F.Rly./MLG  is not functioning. 

It was felt by the competent authority to spare Smt. Majunder 

to join at LNG Division to get effect of promotion as Matron-

II in scale Ps. 6500-10,500/- to avoid un-necessary incurrence 

of expenditure by operating higher grad.e post against defunct 

school just to retain Smt. Maj under. The allegation made by 

the applicant is not correct since Smt. !apana Najunder, 

Nursing Sister, Lumding Division was selected and posted as 

Sister Instructor in School of Nursing/Central Hospital! 

Maligaon in scale Ps. 5500-9000/- against Ex. Cadre post, but 

her lien has b€en made in LMG Division. Accordingly she was 

given promotion as Matron Gr. II in scale Ps. 6500-10,500/- 

Contd ... 5/- 
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in her parent cadre by DRN(P)/LMG, hence it is administratvely 

necessary to sparE her from Maligaon for getting effect of 

promotion at Lumding, and also to operate the post of 

higher Nursing cadre for cause of medical care of ailing 

Railway employees. 

7. 	That in the circumstances explained above the 

O.A. deserves to dismissed with cost. 

Verification .. . * .P/6 
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VA .. ... ••, son of 

, aged about ... 

..,...., years working as 

solemnly say that I am conversant with the facts of the 

case and have been authorised by the respondent Nos. 1,2, 

3 and 4 to verIfy and sign this verification, and accordingly 

I verify that the statements made in paras 1 to 7 in the 

written statement aretrue to my knowledge and that I have 

not suppressed any material facts. 

I sign this verification this 	day of 

2007 at Guwahati. 

- Signature 

• 	• t . 

- 
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GUWMEATI BENCH: CUWAHAT! 
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IN THE CENTRAL  ADM!NIS t1B Al 

CUWA}IATI BENCH: GUWAI-IATI 

In the matter of :- 

O.A,No 9112007. 

Smti. Alparia Maz'uindar, 

Applicant 

- Versus- 

Union of India and Others. 

Respondents. 

In the rnaUerof-. 

Rejoinder submitted by the applicant 

against the written statement submitted 
by the respondents. 

The applicant most humbly and respectfully beg to state as under;- 

That with regard to the statement made in paragraph 2, it is stated that 

Lumding DMsio was the parent division of the applicant and she was 
transferred on regular basis, consequent upon the selection to the post of 
sister instructor vide office order bearing letter no. 0/2-A/pt.111 (MED) 

dated 03.12.2001, however it is indicated in the appointment order that the 

appointmcn is temporary on officiating basis as sIster instructor in the pay 

scale of Rs, 5500-9000/-. and by the same order the applicant was 

transferred and posted in Central Hospital in Maligaon with immediate 

effect. In the said appointmt order there was no indication regarding the 
tenure of her posting at Central HospitaL Maligaon, It is categorically 
submitted that she is working as sister instructor since 07.12.2001 till date in 

the Central Hospital, Maligaon. However, she was on study leave w.e.f 7th 
July, 2004 to 31A May, 2006 at Bhopal at the instance of railway Authority, 

therefore except the period spent in training, applicant is all along on her 

%A0Q,u_,a,, 

11~ euvl~ 
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duty at Central HospitaL Maligaon undcr 
C

Medical Director, Central Hospital, Maligao

It is humbly submitted that there cannot he a temporary transfer and 
posting in a particular place at Maligaon for a period about more than 6 

(six) years and there was no indication in the appointment letter dated 
03.12.2007, that the applicant is appointed in a ex-cadre post. Hence the 
contention of the Railway Authority that the applicant belongs to Lumding 

Division is not factually correct. it would be evident from the Railways 
letter baring letter no. 3211/1 11 254 H)/Pt. II dated 10.08,2005, wherein 
Railway of their own that too by the Medical Director, Central Hospital,, has 
stated as follows in the aforesaid letter dated 10.08.2005.The relevant 
portion is quoted below. 

"The office order at Airncxurc-4 of the O,A did not mention 
that her transfer to Maligaon was temporary. in fact her 
transfer was a permanent one and therefore her case has 
dealt with as per pam 9.1 (a),(b) & (c) of Master circular no. 
E(G) 92 QR 1-20 (master drcular) dtd 19.01.93", 

it is quite clear from the above order of the medical director which-

was issued pursuant to the order of the Hon'bie Tribunal dated 30.03.2005 

in O.A No.289/03 wherein it is stated spedfically that her transfer to 

Maligaon as sister instructor is a permanent transfer as such the contention 
of the Railways raised in paia-2 is not correct. 

So far the statement made by the railways regarding 
feasibffity of retaining the applicant at Maligaon in higher scale in normal 

avenue of promotion as ctron-ll would invite in administrative in 
convenience is not fact-ualJ.y correct and the said contention of the railway 

authority is factually contrary to the order of the Medical Director, Central 
Hospital rather the Medical Director vide his letter dated 14.08.2004 

(Annexure-6) of the O.A, wherein Medical Director rather pleased to retain 

the applicant even in the promotional grade and therefore DRM (P), 
Lumding was requested to make available one post of Metron Grade-IT in 

the scale of Rs. 6,500-10,500/- from Lumding Division. The relevant portion 
of the letter dated 14.08.04 is quoted below. 
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"Vide sI. No. 4 of your 	 Ms 
Aipaiia Mazusdar, Sister Instructor in scale Rs. 5500-9000/-
has been promoted as Matrnn/Gr,jJ in scale Rs. 6500

-105001.. 
with inunedjate effect against resultanVchajn vacancy. 

Since Ms Mazumdar is working in the school of iuithig in 

Central Hospital /Mallgaon, in the capacity of Sister 
Instructor in scale Rs 5500-9000/-, it has been decided by 

to retain her here, Accordingly, her 
promotion needs to be given eftect as MaITOnJGr.H m scale 
12(s.6500-10,500/... 

Siflce there is no vacancy in Central Hospital in 
Matron, GtI or Matron/Gr.Ij, you may kindly an'age to 
make avaiiabl.e one post of the Matror/GrJI in scale 

from your Dvn or take up the issue with 
Hqi Office for variation of a post in that grade accordingly. 
An early action onabove s soiicte' 

On a mere reading of the contents of the letter dated 1408,2004 issued by 
the Mcdici! Director, it is quite dear that, the contention advanced in the 
written statement is not factually correct, 

That yr applicant categorjcaflr deny the contentionmade by the Railway 

authorities in para 3, 4, 5 of the written stateinc-n save and except which 
are borne out of records and further beg to say 

 that the question of 
retention of lien of the applicant withthc parent diision at Lunidirg does 
not arise at all in view of her permaneflt transfer from Lumding to Central 
flospitat, Mahgaon after ncr selection anci appointrnc to the post of bister 
instructor in the scale of Rs, 5500-9000/.. and on her permanent posting at 

Central HospitaL Maligasu as spedfjcaflr stated by the Medical Director in 

his letter dated i0,0&2(J(j5 while passing a detailed order in compliance 
with judgment and order dated 30.032005 in O,A.No. 289/2003, whcrcjn it 
is stated that the applicant was permanently posted at Central Hospital 

Miligaor, as such the responden Railway authorities are barred by law of 

cstoppci to contend that the applicant's lien is maintained in Lumding 

A-) O-A-C~, 
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Division, therefore the applicant cannot be retal 

promotion to the cadre of Metrori, Grade-H. it is categorically submitted 
that since the posting on promotion is given on as is wticrc Is basis, as such 

the applicant has acquired a valuable and legal right for grant of benefit of 

promotion on as-is-where is basis as granted to other similarly situated 
employees in the present piace of posting at Maligaon. 

It is relevant to mention here that two posts of Nursing Sister in the 
scale of Rs. 5500-9000/- were temporarily transferred from Dibrugarh 
central Hospital to Maligaon to operate those posts as Nursing instructor 

under Medical Director, Central HospitaL Maligaon, moreover, pursuant to 

the Medical Director's order dated 14.08.2004, one post of Matron, Grade-H 

in the scale of Rs. 6500-lO,500/- is made available with the approval of the 

CMD, Maligaon for effecting promotion of the applicant granted vide letter 

dated 02.06.2004 in the scale of Ps, 6,500-10500/-, which is evi&nt from GM 

(P)'s letter bearing no, E/90/E/3/Mod/Sister Tutor dated 16/17.03,2005. 

Therefore it is quite clear that the applican.t was initially accommodated 

against a regular vacancy at Lentral Hospitai, Maligaon as Sister instructor, 
wincn is ev-iUent from the letter datea 04,e2.001 tAniiexurc-z and on her 
promotion, one post of Matron, Lr-JJ was made availa bIC at Central 
Hospital, Mahgaon for effecting her promotion, s such question of her 

repatriation to parent thvison aoes not arise at all tor etfccbng henet -it of 
promotion, pursuant to railways order dated 02.06,2004. moreso when a 
post is also made available by the GM (P) in terms of request made by the 
Medical Director through his letter dated 14.08.2004. Therefore promotion 

benefit with retrospective effect pursuant to the order dated 02.062804 
cannot be denied to the applicant on as-is-where is basis, when the said 
benefit has already been granted to other similarly situated employees by 

the same order. Denial of promotional benefit to the applicant with 

retrospective effect is highly arbitrary, unfair and the action of the 

respondent attracts Article 14 of the constitution, It is pertinent to mention 
here that it woula be evident from the letter no. h/ i9/i (i\1TD ctatea 
27.08.2003, whereby the applicant was instructed to undergo one of the 

training courses as indicated in the letter dated 27.08.2003 in order to fulfill 
the norms for the post "sister tutor/Clinical instructor. The applicant 

JQit Ja_ 
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the applicant was granted. study leave vidc letter no. 321 E/2j 254 (H)/ll 
dated 07.08.2004. On completion of the trainin.g course from 08.07.2004 to 
31.05.2006, she resumed he duty as sister instructor at Central Hospital, 
Maligaon on 01.06.2006. The period is liable to be treated as on duty subject 

to adjustment against the leave salary in terms of letter dated 07.08.2004. It 

would be evident from her representation dated 07.03,2007, wherein she 
has stated that she was never instructed that she is required to proceed to 

Lumding to avail the promotional benefit. 

(Copy of the letter dated 28.04.2003, 16117.03.2005, letter dated 
27.08.2003, 07.03.2004 and representation dated 07.03.2007 are 
endosed as Anncxun- A B, C, D and E respectively). 

3. 	That with regard to the statement made in paragraph 6, it is categorically 

stated that the contention of the Railway authorities is not factually correct 
as because it would be evident from railway letter dated 31.12,2007 issued 
by the Medical Director, wherein it appears that all the sister tutor/sister 

instructor at present being utilized for nursing duty at Central riospitaL 

Maligaori till re-open the school or further decision. It would be further 

evident from the letter dated 10.1.2008 bearing no HE! 2008/1 that all the 

staffs have been deputed in ward's duties till the re-opening of the nursing 

school. As such question of repatriation of the present applicants on pick 

and choose basis does not arise at all. Moreso, when the post of Matron, 

Grade-il is made available to the Central HospitaL Maligaon for effecting 

the promotion of the applicant. As such impugned letter dated 27.02.2007 

and letter dated 05.03.2007 are not sustainable in the eye of law. 
(Copy of the letter dated 31.12.2007 and 10,01.2008 are endosed as 
Aiuiexurc-F and G respectively). 

A. 	That . in the facts and circumstances stated above, the applicant most 

humbly suhnüts that he is entitled to the relief prayed for, and, the O.A 
deserves to be allowed with costs. 

AP, Q-A 
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EK1F!CATION 

L Smti. Aipana Mazumdar, DjO late Dhirendra Chandra Mazurndar, aged 

about 49 years, resident of Adarsha Colony, Maligaon, Cuwahati-li Assam. 

do hereby vcrify that the statements made in Paragraph I to 4 are true to 

my knowledge and legal advise and I have not suppressed any material 

And I sign this verification on this the 	day of May, 2003. 
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OtHci ul Medical Uiietor 

• Jul 1/191/I (NI h 

. 
M lijjuon Guw ut ili /OWI I 

UaUd 21 004003 

To 
MAIp.nn 	n'uindor, 

tub:. Post Cetllffcto Nursing Trninhig Course for Sister TUIOr/CIIIiICaI Instructor. 	CentraIAf. . 
To fulfil ttio norms of INC/New Duflii for Ihp post of Sisler Tutor/Clinical You ao Iv unUero one of the following traInIng cuisus 

ructor. 

5 MAY 2008 
Jpflzfl, 	

Nursing 	 I  ZU (b) Paedialrie NuisfnU L_ flchJ 
(C) Psychlat,k Nuiinçj 	 -• 
(d) NursIng education and adrnigiislrajion . 
(0) Mktwiloiy 	: 

You may seleCt oneáf the above mentioned courses andplease dotho necessaiy 
;u rnugonWnt to jel adnissioii in the parlicuhar cmre 

- 

Mwiicat Diector/CH4iLc; 

'ry to: CtiIrf MOtICnf I.Thtcto,/MIG toi iiifiiiihiu,i l)Ila. 

Medical Diectoi/t i.Mtj 

- P(Ir, 
ii 
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i'he.Medical l)irector 
• Central Hospital, Maligaon. 

N .F.Rly. 

Centrag Athninstva'1 
I )atc:O7 .o .2007 

l'hiough l)IOl)C1 ClUllulel 

Sub: Spare of Smt.AlPafla Mazumdef, 
Sister instructor/SON'M gaon. 

Ref: GM (P) MaligaOfl'S iretier No E/90/5R3.(Med) 
Sister Tutor.DateOS .03.2007. 

Frim1 wrmft  
Guwahati Bench 

Sir. 

With reference to your offlcc order No. and dated quoted above, I beg to state 

you ihat the order issued in favor of mc regarding spare is not transparent to me \vhich 

has created a lot of conI'usiofl, as my transfer to Maligaofl 1Ioni Lumding was called a 

permanent vide letter No.E/2/254ftl)Pt, datc0. 8.200.and an lix cadre vide GM(P) 

MLG's order No.EIGCI4/(MCd) 
pt-li. Date 28.04.03.a1s0 your letter for retention of Ms 

A .MawmdC isterinstructoiISIM igaon. oitcc order NC). 7 ol' 2004 of 02 .06.2004 

The promotion order was issued in the year 2004 but the administratiohl is going 

to effect the same in the year 2007. Vol -  no. Fault c1 mine. Even no information \\as  

proceed to Lumding to avail the 
communicated to me to 	p nfl tnna 0CCt. 

Sir , since my transfer is a permineflt one 1)0W under what circumStal)ces 1 ani 

being spared to .10111 at Lumding to avail the promotioaai bCIICIIt as Mat-Gr ii and from 

which period let me inform please to comply with the order. afl(l oblige herevitl1. 

Ihanking you. 

l)A:OFIICC orders 
1.No. E!293/1(Med). 
2.No li/32 I IlY21254(l I) pt-il 
3.No. MLG'SOIdCl' No. E/GC/4/(Med )pt - ll 

4.No.283I1IPt.' lv. 

Date 07.03 .2007. 
.Maligaofl 

0S U  
C~W 

Yours faithfully 

lak/ •AiQ 

( ALPANA MAZUMDLR) 
Sister i iistructor/Scliool of Nursing 
Central I lospilal . NI al I gaOfl . . F. RI y. 

t 
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Centraf AdMinistrattve TIih(rna 

- 5 MAY 2008 	/ 
Office of the 	!j—c4Tw1 
Medical Direct 	Gw.wahatt Bench 

Central Hospital 
Dated - 31-12-0f. 

? 

4 

i U  

To 
TheANO 	•1 

Central Hospital,MaligaOfl 

Subject :- Utilization of Tutorial Staff of Nursing School,Maliga011 

The following gaff of Nursing Cadre may be utilized for nursing duty at CWMLG for 
utilization of themanpower till re-open of the school or further decision. 

Salomilndwar -- Sister Tutor 
Kasturi Dutta ----Sister Tutor 
AlpanaMaZUlfldel' -- Sister Inrudor 
J.J.Hernhta -------- Sister lnstructoc(On Study Leave) 

Medical Director 
Central Hospital,Maligaon 



-/- 

astrth9 Tribuna 

5 fAY 2008 	bffice of the 
-Asst Nursing Oflicer 

Trrt 1 ,Centra Hopi.taLMa1jgn  
uahati Bench 

In pirancc of thc Mcdical Dirccoj114LG's lcltcr N0.H/04!Mcd datcd. 31-12-07 (op nked) is hib' dittd tht lol10 tog tit 	'ad to prtotm theu th:t.ic 	w*rd.' of the Central Hopiti1. Milhiaon will immediate effect liii re-open of 
thc Nursing School or until furthcr prdcr. 

, 	 .. 

SmLSi1opjj Inddwur, Sitvr Tutor 
2 StuLkasturi I)uUa, Sister ,  tutor 

Smt.Alpana Mazurnder, Sister Instructor 
4) Smt.J.J.Ijernajatha Sister Instructor (on sluih; Icwe) 

N 
S'ushila Das ) 

IN Oi LI 11•fL 3  
No.IIE,'200a'1 	

Dated. iO-0l-200R. 

Copy for informaijon 10:- 
I)M1)tCk1JJjjj in iefetejiee to his Ietki i - o.}f0-4/Med dated. 31-12-07. 
2 )CS(EN'1)lCHjMJj. 
3)Sr.DM0/Adn./Jjjj 

Copy for infonituijon &. ncai-y tion hi: - 
I 	SmL.Salomj !nticlwai-, Sister I uk n 	 1 hey are (lirecled U, •perh ,nn  

Srnt.Kasiurj Dut& Sister lutor 	flick du6cgill wu1s of (1 1' 
Sml.Alpana Mazumder, Sister Instructor 	IvUG from I 4-01 -2008 SmiJi. Hn:ik-i, Sfrr In11 -11cii- 

( 	jsh_ija I )as 	) 
A NO'CH-i\lL 


